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(Compensation Insurance) Bm 

Page 9, line 38, 

for "five" substitute "eight". (5) 

Mr. Depil~y-Speaker: I shaH put 
the amendment to the vote of the 
House. 

The amendment was put and 
negatived. 

Mr. Deputy-Speaker: The question 
IS: 

"That Clause 16 stand part of 
the Bill." 

The motion was adopted. 

Claus-e 16 was added to the Bi!!. 

Clauses 17 to 134 were added to the 
Bill. 

Clause 1, Enacting Formula and the 
Title were added to the Bill. 

Shri Raj Bahadur: Sir, I move: 

"That the Bill as amended be 
passed." 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill, as amended, be 
passed." 

The motion was adopted. 

14.59 hrs. 

PERSONAL INJURIES (COMPEN-
SATION INSURANCE) BILL 

The Deputy Minister in the Ministry 
of Labour and Employment aDd for 
Planning (Shri C. R. Pattabhi 
Raman): Sir, I beg to move: 

"That the Bill to bnpose on 
employers a liability to pay com-
pensation to workmen sustaining 
personal injuries and to provide 
for the insurance of employers 
against such liahility, be taken 
into consideration." 

Mr. Deputy-Speaker: You may 
continue your speech tomorrow. We 
shall take UP the next business now. 

15 hrB. 

MOTION RE: REPORT OF STATE 
TRADING CORPORATION OF INDIA 

~ "0 ""0 ~ : (~) : 
~$,if~~~if; 
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~ ilW ~ <rfu:fir; '1ft ~ m~ 
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~ ~Wr ifil<cil~ql'l ~ ~ mm 
~m~itwfuit~ fli;'l:rr'IT 

fir.~w~li~~~if; ffi"llif.'! 
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[..n 1f0 ,"0 fm'T] 
~~if~~~'R~f.r<!; W 
~~ft;rit~~~'R ~~ 
"'1('i),(~1'1 ~ ~ <t1't ~ ffi m 
;rn<liT ~ 1f'l'IiT ~ I iI't 
lS1m'r if ~ iIIcf ~ ~ ~ ~ ~ 
~~mq~~ffi ~~ 
~~~~,~~ij m ~ 
'R flf;rfur rn 'fit ~ ~ ~ f~ 
~ ~ ij lfIlf flT( ~ ~ ~ m 
lfIlf ~-~ '11': ~ ~ ~ "4T m 
~'Rm'R~~~ 
~ m-?Wr '1.j(·j'j@1 if ~ ~ 
fit;l:rr ~ I 

~~, ~r~'fiT 
~ ~ (~ '!1irtt) if 
m '1t-.. o ij~~'Rmn:fit;l:rr 

'IT 'IITl: m- ?fulT ~;; ~ ~ 
ij ~ <mf ~ Siffl~;; l{ ~ ~ I m-.r 
qil" h<fti Ht,'1-t,~ '1ft ~1lrt ~ 
~'lfttT{~ I ~if~if~~ 
mlf.r ~ '1ft I ~ if ~ '!1iti't 
'1ft fuftt 'IITl: ;;.r 'fit fu"!!iT'fuff 'fiT ~ 
m ~ ~ I ~ iIIcf ~ ~ f.!; m<rnIT;; 
0lIT'IT( ~ if l% ~ '1ft '1ft 'IITl: ~ 
~ 'fiT wt lI1l: 'IT f.!; m- ?Wr 'fiT'(-

cf\"(w;; if; m if ~ ,r~ ~ ~ tT{ I 
l%;ftfu'lft~;;{~'fiTtT{~if; 

W!,lJn: ~ <mf '1ft ~ Cf'f<f ~ if; 
~wrflr<;r~~~m'fiTf.!; 

m~ ~ <t1't ~ ~ m9" '111T 
~ 'IT I ~ t;~" 'toiler 'fit h<fti 
<t1't~&lITif~~m~ifWli'~if 
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Trading COTPOTation of India 

~ qJft I ~ ~ ~ CI'f; f.\"lricr 
'fiT W!'1" 'IT lI1l: ~ tm 'IT f.!; ~ iIIcf 
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'1ft tT{ '1ft ~ ij 1liF!'f;w !tih: 'fiT m 
~ 'IT 'IITl: ~ ~ ~ .rTlic if; Oll'l<m: 
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<t1't m ~ f.!; ~ 'fiTlif if, i'f1Fr'f;w !tih: .r, 
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~1Il """ ~q;rr i!iT1f ~ ~ ffi 
~ ~ I ~ it; f~ it lift lJ(: t: fit; 
~i! ~ ifll(lli'hl'l ~ 'IlT'iT iflT ~ m 
f.it~'IiT~ifl~~~ 
m1f @" m1f ~ ~ ~ lJ~ iller ~ 
~ ~~ flf; ;;IT m iflT1l ifl<: ~ ~ 
~ ~ if ~'fCf crT ~ f'flllT, ~ 
'IiT~;f~eft~T~~~ I f'fW" 
'Il':~~ifiW;;mrr~~imTflr."~ 
if ~"f ~ ~ iflT1l """ ~<m f.t>lJr 'IT 
~<: ~ iflT1l ;jflf ~ eft ~ ~ ~ ~ 
~ f.rlJr I if ~aT ~ f.l; ~ Wcfi'CT it 
~ ~ 5Iifl'm ~ ~ ~ 
fit;~'IlT'iT"""~it;m;m ~~ 
~r I ~ ~ '1ft 'Ef)qvrr f.i;it ~ ~ 
iflif ~ if ft;R i!i't? ~;;IT ~~ ~ 
~ ~ ~ it lJ, ~ IfllT ~ f.l; f.Mcr 
'liTiflTl\""'1(41{~I'I it;~ifl<: ~~ I 
~m ~ 'liT forr it ~~ ~ 0lfTm 
m ~, ~ m- ~f~ ifll(<fI{$I'I it 
mmr~~~ij'f.l; ~~, 
~~, m1f ~I' ~ ~ m ij' 'iit 
om<m: m '1ft ~ ~ G'll'!{~' I ~~ 
~it;~it;mifl't'iit 

~ 'liT iflT1l ~ it; ~ ifl<: fG'lJT 
~ i I f.Mcr it; 'lit ~r """ 'iit ~ 
'1ft iITCf ifl@" l'!{ ~ I lRiflT( '1ft Jf~ ~, 
~~~it;~ifl't~1~'I'f.t 
~<:~it;~~'Ift~ 

""" 1f'osc it ~ ~ 'Il1mI' iflVfT ~ 
~it;~f.rn1:ur'lft~'iit~it; 
Wifl ~l'!{~ I ~'lftifteit 
~ fm ~ it; 'Il1mI', f.mcr 
'IItI''IT ~t;rfu; ~ ~ '1ft ~ 
m 'liT iflT1l 'iit lRiflT( if ~ ~ 
~. lift lRiflT( ~ fi!iw ~ I ~<:iflT<: if 
~m.rr<f'l;~~OO~'IiT 
GlJl'm 'iit ifll(q'I{~I'I it; ~ ifl<: ~ ~ 
~~@"~~~'Ift~flr."~~1' 
~ iflT 1;1' iflT1l ~ ~ ~ f.l; f.r;r 
iflT~iflVfT~~it;~ 
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it;<mvr~~~~ I 

tt~~ ~~it ~. 
~ '!llIiT if ;;IT ~ '1ft vff ~ 
"",,' ~ ~ <f'I; ~ ~ 'lit ai~ 
'CIlflfcr fiI;it i!i't ~ I ~ m1f @ ~ 
~m~<mfWiiTl'!{~~ij' 

~ ~ ~ fit; ~ fu1I;Tfui ~ 
'!llIiT '1ft 00 ~ ~ ~ """ fit; 'fU 
~ f.t>lJr ~ ~ I it ;;rr;{'ijf ~ miT 
~ij'fit;~~~~lI>'T 
ftrn;rfuff it ij' m-m ~ ~ ;;j:lfit, 

~;n<lJ ~~m-m~~~ 
~~~~~~eft~'IiT 
iflT(Uf 'ro ~ ? 

~ jf ~ ~ ifll(41{~I'I if> 
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~ ~ iflT'('f'fur'l' if ;;IT iflT1l f.t>lJr 
~ ~ ;ilm flr." 9t~9-'1,~ '1ft f~ ij' 
~~~~~if<'lTil'it;~ 
i!iT1f m!iifl' ifl<:<rT J;fT(+1; ifl<: ~ ~ ~ 
~;tT~tlIT'I'~~~~'IiT 
fit; '!i<'f ~ ~ fit; lift 'Ill (4i:hl'l if '1, 
~'IiT<'lTiI'~~~~ 
;:rn; ~ ~ ~ff ~ eft ~ ~ ~ 
flr."~'1,~ifij',(~ifll'<:lIilI' 
~~ G'T ~ f~ ~ if wf.t@'IlT'iT 
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lJTijl' l!;ifl' ~ <'IT1; ~ ~ ~ 
~ if mlJT ~ I lift ~ iflT1l f.!;;ft ~ 
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~ ~~ ~ ~ ~ iflT(Uf ~ 

~ ;;IT <'IT1; glIT ~ 'ro ~ WIT ~ ~ 
f.l; ~ it; iflT(Uf m!iifl' m <'IT1; \;Of ~ 
~lJT~fcr\;Of~~?~;;IT ~ 'Il':~ 
~'fllT ~ ~ 'liT f.rcr<ur m iT'll' crfri ~ 
~ f.l; ~ fif;;r fif;;r iflTlfT ~ 0lN 
f.t>lJr ~ ~ lJT ~ U'ilJ if; ifl'~ Ii ill' 

~ ~ ? ~TlJTCf I' gl ~i 'fiT ~ 
~ ifl<: ~ it; 1m: ii"IT ~TaT I ~ 
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[o.ft :q 0 <'IT 0 fa<r~r 1 
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~ ~ ~:qT <n: ~ 1RTfu;r ~ ~~ 
m ~ ifil«j'(QIi1 ~ ~ <1'Ji it wt 
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f.l<ti;rur ~ it; ~ ~ I m:~ ~ifC( it; 
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'f.flr ~'1 1{ f<'TllT ~r I :q~ ~ 

~ <'T~ i1"~r '1r I life:: ;i1"rq;~Rf ,,~ 
'f.T <'T~lf ~i, crT ~ crrn ~ it; "~l!lf if 
~~ ~~~I ;;y;r;fei't ~~ 
~ ~Wr ifil(41'(QI'1 'liT ifil'R it; ~~ 
iT'EI1lf<ITTiI>'T~,~~iT~~~ 
~ nT'1i i1"@ flI;lfT ¥:{T f'F l!~U iT 
~~~~~ I 

;m ~ ~ ~ flI; m ~ ifiT('1'1"-

~~ 'fOr Alff ,,~m~T 'lif. i1"'F<'\' i1"Qf 
~f~, ~ R"ff ~<fIif ~ 
GlfT'lT( if ~ l1;'F @' ~l!lf ~ ~ flI; 
" ~ f.f;;iT <'fT'II' 'liT @' .. <;Tii I ~ 
;lm~~iI>'T~iI>'T 
~~~~~TflI;~~it; 
~ mlfl(f ~ 'f>flr ~ ~ flI; <i\!: 
~~ 'liT l!<'T ~ it; 'lfl'fT <n: 
mlfrn 'fOf ~~ <t"~\l T 'f.T f<raf<:er ifi1: 
fi I ~ f.f;;iT 'J:.~ ~ ~¥:fTi1" 
~, ~T ~ ~ 'f.i't i1"@ ~ I ~ 
~oiftIT~flI;~~~~if 
~ ~ <n: m. ~ ~l, ~ m-
'tl!ri1';rit~R~ <n:@'~1 
lffu: ~ ~ mlfl(f 'f>( it; 'f>ir 

~ <n: fcrn-<vr 'f>( ~, Wfcrr <'f11T('f lIIoT 

it; lfFlIT <n: <J:fcr 'f;'(, eft iflfT ~ ~ 

~~flI;~~it;l1<'lfmfu< 
;;nii' W< ~ 'II"( if ~-m~T<Uf 'liT " 
~, lfT ~ ~ ;r;ft ~ ~, '3"f'iffl" 
<mi'f <n: flr<;r ri' I Q;m i1" 'f>( it; ifil"ifut;f 
~ ;;it mffi WfifTlIT~, CI1! ~ ~-
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~~W<~'IiT~.~~flI; 
R<rnf ~ ~ ;;it GlfT'm 'ii<'Iit ~, iflfT \l:+r 
;r ~ 'liT ~ ~~ it; ~ 'f>flr 
~iI>'T~~'1f Ilffu:;fei't~ 
~~iITi1"~~~f'fO<'fT'II'it; 
~ ~T or.;-;:r f'lI;lfT mCTr~, ~ ~ ~ 'liT 
~~ <'fT'II' ~~, eft'~;rrn crT ~ 
<'I'Tlf'f> ~ ~ ~ I (Interruptions) 

cr~ 'f>T<Uf ~ ~t< ~ ~ <n: 
f:r;w. ~ I 

m ~ ifiT'l'Rl!Ti1" 'liT ~ ittIT 
~ 'liT ~ ~ l'f1fTi1T ~, nr.,. 'liT 
\l:+rW~~,lfTW~'f>(m I 
~ lfft ~ il;m ~ ~, nr.,. 'liT \!:If 
mft ~ it; 4liJi .. i'(QIi1 i?r, lfT ~ i?r, 
lfT ~ ~ STTtQ 'f>( it;, iI"i1"T 

m~,eft~~'IiT~~~ 
l'f1fTi1T ~ I ~ ~ m ~ itm 
~. nr.,. 'liT 1f;Ttf"fur;r ~ ~ ~ ~, 
~\l:+r~'IiT~if~'f>(m 
~ I it '.!fT'l" 'liT fW\lrr m.,- iI>'T i'ffiror ~. 
~t;'qr 1"~im~m'!fT 
~~~~~ I (Interruptions) 

R<rnit;~ifit;cr<'T ~~ ~iI>'T 

~~~~,~~T~~ 
'f>m"Jll iI>'T ;;rtq ~ I iffi mcrnr ~ ~ 
<ffiT'if<'TT~f'fO~im~ . 

li!~ "'" ~ 1i~ if a;;,--
"<T$ IIfIq'f{ 1'i;n ( •. ft ~~ 'm~) : 
~ ~ <mf it; ~ 'f>(r~ 'f>Q: 

~ ~ I 

o.ft ~o "'To fpq) : ~ im <mf I 

'Ii) ~~ 'm!r : ~ fr.!i ~ I 

o.ft "0 <'1'\0 f~{\, : ~ \l:+r ~ 
<n: m.,- ~ 'f>T ~ liTl<'T'1"T 
~, eft ~ ~ ~ W< liTl<'T'1"T 'iITf~ I 
~,,<: \l:+r ~ <n: m.,- iI"i1"T m ~ m<: 
~ it; ~ \l:+r 'liT ~ 4l1Ji .. l'(QIi1 f"'I'<'T 
~ ~, eft f'1i< \l:+r ~ ~ ~ ~TlfTCT 
rn ~? 



Moti~ re: BHADRA 4, 

r;m {Rir ~ f,lf i\" ~ ~ Ill: 
$~~~~~f;ro~ I 
illf ;;wRt ~ fit; ~ lift ~ it ~ ififf.t 
"liT ~ ifiVifT lff<'r f1r<;raT ~ I ~ 'If ~ 
<n: ifif lfimI'R Vt~, crt wit: wit: f.lf 
~ it~-f.lm~~~ I -.r~~.lf 
~:~ ~ ~fi:rc'IiT~~ 
<n: ~ rn ~, crt ~ m:"T ~ ~ fit; 
lilf wf.t ~ it ~ lfimI'R ;:r om '" '( 
~ mt cftt~ ~ 'liT ~~I 
'1tXf, it II'~ ~ ~ ~ 
~ ~ ~lf '1tq it ~ I w.t qtif it 
~ ~ ifi11r.r ~ f.r:ricr ~ ~, 
~ iiit ~m ~ fit; ~-f~ 
;ttmrrit~i\"~'Rlf~~ I 
~mm~m~fit;;;ft~ ~~it 
~ ~ ~, o;:r 'liT ififf.t ~ mrr it 
'Rlf dOTit ~ ~ o;:r it ~ it 
~-f~ ~ ~ ~ lWf fiI;In" 
~,<Ilf.t; it ~ OR ~ ~ I 

15.14 hl"!l. 

fSHRI THIRUMAL." RM in the Ch.oir) 

it ~ ~ 6q1;:r ~ <n:'fl fu;rr;rr 
~ i"lT ~ tit; ~ ifil<Gi'hli1 it ~ 
~ ifi11r.r <n: ~;;ffif ~ I ~ 'liT ~ 
~'R'Ift~;;rr~~I~~ 
~it;fi;{it~~~~~~ 
~ ~ ~ ~ ......,.... !fiT «r.fTi1T 

~itft;rQ;~~~"'" 
~ fu:jj ~? (Interruptions) 

..n~(~) :~~~ 

"ifil'ftc ~ ~ I ~ ~ it ~­
Iftc 1ft ~ q;;8- ifi11r.r <n: ~ ~ I 

..n 'fo ,,"0 ~ : ~ ~ it, 
~ f.:r;IiT ~ it, ~ crt 'fi't ~ 
.m~ fit; ~ • ~ fildi.qf4dl 
~ ~ f.r;;ft ~)tr ~ ~;rr ~i"lT I 

1l35(Ai) LSD-7. 
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~ t.lf II'Q 'I>': ~ ~tT, crt w;mr it 
~mr:r~~fit; .... 

lilT ~~ <'I'i<'f ~ (~;ro 
~) : ~ ~ fm;rnr ~, 
II'Q ifi11r.r fm;rnr ~ I 

..n 11'0 ;:no fiJ;i~ : II'~ ~ '1ft 
~~ I ~'Ift~<:~*rrIlTiflI'T~ I 

Shri Nath pai (Rajapur): That is 
its only attraction. Good paper is its 
?nly attraction. Why are you against 
it? 

lilT 'fo <'1'10 ll~tT : f.lift ~ it '1ft 
w-rr @' ~ ifi11r.r ~ ~ ~ I 

~;mr 1tt~it~ ~, ~ ~ {f'fi 
~r ~ ~ ~ ~ I 11i1f"11fqql ~ 
~ ern:, ~ lflTTlf ~ >i I 

..n 'fo ","0 f!,;fi\": ~ \IT, ~­
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m-~I o;:ritmit~~it 
ll;'" 0ilT'l'1it, ~~ 'iiJ fof<}~i."iI it lfTftfl; i\" 
~ fit;~ZTlI'<:,~~~~~~~ 
~ fit; ~ m ~ ~ ~ fit; If enn:, 
~~~~!IT~ I ~<n:o;:r~~ 
~~~~~it ~f1m1r 
i\" iR!T!IT fit; II' ZTlI'<: ~-if'f~, ~ ~ 
it; ~ ~ o;:r ~ lI7i\1r fit;!IT ;;rr ~ ~, 
~ o;:r ~ lI1it<r ~ fit;!IT iflI'T ~ 
~ ifi11if it ~ o;:r !fiT ~ 
fW iflI'T I ~lf ~fit;~it~ 
~ <'IN gm, ~ ~ gm, 
~~;mr~~ fit;~~it~it 
Ill\' m ~ I ~ ~ ;mr ~ ~, crt 
'mIT ~ fit; .nrr ~ ~ iI1t it li'mr 
~I 

"f1T {f'f' <tif"I'ii"~ 'fiT ~ ~, 
~ ~ ~ <'TN e-J '1ieffl I'''' < 
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Mr. Chairman: Motion moved: 

"That this House takes note of 
the Annual Report of the State 
Trading Corporation of India 
Limited New Delhi, for the year 
1961-62: along with the Audited 
Accounts and the comments of 
the Comptroller and Auditor 
General thereon, laid on the Table 
of the House on the 4th Decem-
ber, 1962." 

There are a large number of 
speakers and the time allotted for 
this discussion is only two hours. 

Shri Nath Pai: Two and a half 
hours . 

Mr. Chairman: Here it is put down 
as two hours including the time for 
the reply to be given by the hon. 
Minister concerned. Probably he 
takes half an hour. But if the House 
desires to sit for a longer time, it can 
sit for another half an hour at the 
most. It all depends upon the mood 
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[Mr. Chairman] 

of the Houl'se theu. I, therefore, .re-
qUe"t han. Members to impose on 
themselves a severe restriction of 
time instead of my doing it. Shei 
Indrajit Gupta. 

Shri Sham Lal Saraf: On a point of 
information. I want to know whether 
you have jC'tted down the names of 
han. Membero who are going to speak. 

Mr. Chairman: 
Deputy-Speaker 
twelve names. 

Yes. 
has 

The 
noted 

han. 
down 

8hri Tya'ri (Dehra Dun): There are 
others also who are trying to catch 
your eye. 

Mr. Chairman: It was all done be-
fore I came. 

Shri Tyagi: I beg to submit that I 
take strong objection to this practice 
which is being encouraged by the 
Chair these days. Names or lists of 
names are recei ved and the old prac-
tice of han, Members trying to catch 
the eye of the Chair is practically 
given up. I do not believe in submit-
ting my name in advance. I WOUld, 
therefore, claim that the basic nght 
of han. Members must be upheld. 

Shri Sheo Narain (Bansi): I sup-
port Shri Tyagi. 

Mr. Chairman: Though I may not 
e:press concurrence with the han. 
Member, I suggest that the matter 
may be put up to the Han. Speaker 
and the hon. Deputy-Speaker who 
are really incharge of the business 
of the House. I am a stop gap who, 
of course, has a little flexibility and 
discretion of his own to exercise ac-
cording to the situation. But still in 
view of the restriction of time that is 
given to this discussion I will try to 
exercise my discretion. 

Shri Dili: May I submit that this 
practice was introduced at the sug-
gestion of Shri Tya!!i himself. SN-;-
mati Savitri Nigam stole the 'yes 
every t;me from him and he com-

plained. It was at that time that 
this practice was introduced. 

Shri Tyagi: I have been sticking 
always never to give my name. I 
always take a chadce and aiways 
expect that the han. Speaker would 
take notice. I do not believe in lists. 

Mr. Chairman: Shri Daji's memory 
is more keen than our.:;. 

Shrimati Savitri 
Do we believe 
classes? 

Nigam 
in the 

(Banda): 
privileged 

Shri Sham Lal Saraf: If Shri Tyagi's 
suggestion is accepted, 1 wonder if I 
will catch your eye. So, at least our 
two names may be put down in the 
Itst. 

Mr, Chairman: We will see how 
things develop. I cannot bind my-
self to an)' strict procedure. Shri 1n-
drajit G\1f>ta. 

Shri Indrajit Gupta (Calcutta South-
West): Mr. Chairman, since the time 
at my disposal is very little, I should 
only deal with a few broad questions, 
When discussing the State Trading 
Corporation and its activities, I think, 
there is a tendency, or a possibility 
rather, to tall into two misconceptions 
about it. One misconception, I think, 
is very deliberately being fostered in 
this country by at least certain sec-
tions of the private sector who do not 
like the idea of a State Trading Cor-
poration at all. The idea put forwdrd 
by this sector is that the State Trad-
ing Corporation is some sort of a 
huge octopus which has come into the 
field of trading and is gradually 
squeezing out all the private trade 
exporters, imP9rters and everybody 
from it. This. I think, is a totally 
wrong conception and is a distortion 
of the reality because the actual facts 
are that out of a total overall trade 
which this country has Of between 
Rs. 1.600 crores and Rs. 1,700 crores, 
the value of the overall annuai trade, 
that i., exports and imports. that the 
STC accounts for is only 5 to 6 per 
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cent. Sa, it should be seen in its 
proper proportions. In 1961-62, the 
year with which this Report deals, we 
find that out of the total exports, the 
value of which was Rs. 600 crores to 
Rs. 700 crores, only Rs. 35 crores were 
accounted for by' the STe. Therefore 
we should see this thing in it> proper 
focus and proper proportion. I, of 
course, regret it very much but the 
State Trading Corporation is still 
playing a very, very minor and negli-
gible part in the total volume of the 
overall trade of this country. 

The other misconception which is 
fo;;tered, may be sometimes irom the 
other side, that is, from the Govern-
ment's side is this. It is not only a 
question of beautiful quality of paper 
on which the Report is printed to 
which Shri Dwivedi has referred, but 
it is a question of some very beauti-
ful self-congratulations also which 
tend to give the impression that the 
State Trading Corp~ration is a highly 
efficient, streamlined and dynamic or-
ganisation and which is working very, 
very satisfactorily. This also, r think, 
is somewhat of a misconception. It is 
true I feel that if the State Trading 
Corporation is really to fulfil its pur-
pose, we would like to see it 
work and develop as a sort of 
a model enterprise. It should adopt 
modern methods of business adminis-
tration, cost accounting, market rp-
search and all that and it should .It 
least be relatively free in comparison 
with the other Government depart-
ments-of course, it is not a depart-
ment; it is a corporation-from the 
type Of topheavy administration, red-
tape, bureaucracy, malpractices and 
corruption which unfortunately have 
become a distinctive feature of many 
Government ministries, departments 
and governmental agencies. But, I 
am afraid, it is a bit too early for the 
State Trading Corporation or the 
hon. Minister of International Trade 
to make any such claim on bE:half of 
the STC, because it is a fact. Shri 
Dwivedi has dealt with it at great 
length and I do not wish to take time 
again on the fact that the private sec-
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tor traders, shippers, expo!'ters, im-
porters etc. do have to suffer to some 
~~lent in the sense that the processes 
through which the Stale Trading Cor-
poration takes them are really very 
tor~uous. You talk to any importer, 
exporter Or anybody iike that who is 
dealing with the State Trading Cor-
poration and it will be found that the 
same long zig-.lag rigmarole of bureau-
uratic procedure of endless references 
01 a case from one ftle to another 
which take months on end before any-
thing can be passed through, the 
same procedure, is repeated in the 
case of the State Trading Corporation 
also. There is a top-heavy adminis-
tration. There is a bureaucratic red-
tape p:-ocedure just as we find in 
other sectors of the Government. As 
far mal-practj<:Es, "'~ll, I have na time 
to go into various allegations and re-
ports wh;ch are abroad in the coun-
try about the State Trading Corpora-
tion. But I would just like to men-
tion two or three very disquieting 
types of reports which have come to 
my knowledge and I would like the 
Minister, if it is possible for him, 
when he replies, to t.ry to allay some 
of those apprehensions and those 
anxieties. Well, he does not bother 
to listen to me at the moment. 

Mr. Chairman: I think he has given 
you his ears. 

Shri Mannbhai Shab: Yes, sir. 

Shri Indrajit G.pta: I da not know 
how. Anyway, this is what I was, 
saying. For example, this report has 
made a casual mention in one pI:,"? 
of a very large export of sugar, 
port of sugar on a barter basis wall 
the import of fertilisers. I have no 
time to go into the details of the re-
part which have come to my ears. 
But I would just mention the essential 
part of it. Of course, I do not say 
that the State Trading Corporation 
was the sole agency concerned with 
it; there may be other Ministries of 
the Government which were involved 
in it. But it is reported and rumour-
ed widely abroad that this sugar which 
was exported was not done so on 
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[Shri Indrajit Gupta] 
the basis of the highest prices avail-
able which we could have got for this 
sugar. I want to know whether it is 
correct or not. I want to know 
whether an open tender was offered 
or not. I want to know whether in 
return for the sugar the fertilisers 
that we got were on a barter basis 
or not w hieh has left us at a dis-
advantage. I want to know whether 
a particular firm was almost given the 
entire ~ontract for the purchase of 
Indian sugar-it is a very well-known 
firm; the firm by the name of Rionda 
-as against the import Of fertilisers 
by the firm Interorr which is a well-
known firm. I am referring to the 
specific deal. I want to know whe-
ther it is a fact or not that thiS deal 
was carried out without any open 
tender but with consideration of 
something else. The whole of this 
huge amount of sugar was sold and 
exported to this firm of Rionda and 
the result was that the best available 
pdce in the world sugar market which 
we could have got on the basis of 
open tenders was not available to us. 
If that is so, the country has suffered 
a big loss and we should know exact-
ly what the position is and what role 
the S.T.C. played. 

Mr. Chairman: The hon. Member's 
time is up. 

Shri Indrajit Gupta: I have to 
finish. I have not yet begun. 

Mr. Chairman: That is the difficulty. 

Shri Indrajit Gupta: Then, there 
is the rumour abou, the tyres. I do 
n"t want to go iI"") details. It is a 
very old story. j"','erybody knows 
about it. I do l'ot know what the 
present position is. I want tc. know 
whether huge stock> of tyres are lying 
in the open somewhere and I am told 
that there is a very similar state of 
affairs in regard to groundnut oil. 
There is an explanation given here 
of a loss suffered on groundnut oil. 
But I think it hides the truth, whieh 
was that a very vast quantity of 
aroundnut oil was purchased by the 
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State Trading Corporation for export 
purposes on the basis Of a totally 
wrong assessment-and I do not know 
who Was responsible for that 
-and it was found later that it was 
not possible to dispose of these huge 
stocks of groundnut oil and as a result 
of this too the country has suffered a 
big loss of several crores of rupees. 

Anyway, these are some things In 
which it is necessary far everybody 
who has the concern of this coun· 
try's interest at heart to look into 
them. My main quarrel-I would try 
to dispose of this point in a few 
minutes-with the State "'-ading Cor-
poration is that it has not played the 
positive role which it should play and 
which it is capable of playing in the 
context Of the national economic plan-
ning policies of this country. At pre-
sent, the position is that ther" is a 
tremendous fragmentation of import 
licences in this country. Everybody 
knows it-quotas on the basis of small 
units of imports are distributed over 
a large number of importers. So, 
fragmentation takes place and the 
cost per unit is much higher than 
what it would otherwi.,c be. Second-
ly, there is the total absence of 
channels, if I may say so, for newer 
types of export commodities which 
we require because a mention has al-
ready been made of the fact that we 
cannot go on depending on traditional 
channels, traditional exports and 
traditional markets for ever. There-
fore, new export commodities, "lew 
channels and new markets have con-
stantly to be sought. Those channels 
are normally missing unless ~ome 

form of State trading takes place. 

Sbri Ranga (Chittoor): Why? 

Shri Indrajit Gupta: Shri Ranga 
wants to know why. The reason is 
that private traders are not • illing 
to take the risk of embarking on new 
channels. 

Shri Ranga: So, the STC takes the 
risk and loses crores of rupees. 
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Shri Indrajit Gupta: Then. the 
established importing houses are 
making by all accoun Is a very huge 
profit by inflating the prices. We do 
not know the wholesale rates at which 
they import, but we do know this 
much that by the time those imported 
cern modi ties reach the hands of the 
consumers, there is a tremendous price 
11lfiatlOn. There is d multiplicity of 
exporters in this country, wh<:reas I 
thmk that the trend in the world to-
day is that at the other end, that is, 
at the consumers' end, the end-users 
are tending to come together in pur-
chasers' cartels or consumers' cartels. 
These consumers' cartels arf" being 
formed abroad. But;n' country 
there is a huge multiplicity of ex-
porters. I believe that aefore the 
STC appeared on the scene in this 
country there were 830 exporters of 
iron are and 260 exporters of manga-
nese ore. But purchasers at the other 
end are forming themselves into car-
tels and combines, and are thus able 
to beat down our prices. But this 
is the pattern along WhlCh our expor~ 
trade used to go on and it still goes 
on in very many commodities. 

Then, there is the question of the 
very high profits which <ire earned by 
the foreign-owned export houses. For 
all these reasons, it is my ~ontention 
that the STC should play a positive 
role. It must leaa gradually, and step 
by step, in my view, to the totai 
nationalisation of our export-import 
trade. The State Trading Corporation 
should be the first step towards that. 
My main grouse is that the STC is not 
playing that role. It is inhibited to 
some extent by this tremendous 
volume of criticism by Shri Ranga and 
his friends who constantly try tD 
obstruct it at every step, and Govern-
ment i" their usual weak-kneed 
fashion succumbs somewhat or sur-
renders before that pressure and 
thus the STC is inhibited in its out~ 
look. in spite at the fact that the 
Minister may be a very dynamic and 
forward-looking person. I am afr::id 
that the STC is not doing the job tl:!a~ 
it is called upon to do. I do not 
agree with my han. friend Shri M. L. 
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Dwivedi that profit-making should not 
enter into the State trading corpora-
tIon, because if it is a trading corpora-
tIOn, then it has to pay its 'Nay, and 
lt cannot run on a loss. 

Shri M. L. Dwivedi: I have already 
mentioned that it should not make 
exorbitant profits. 

Shri Indrajit Gupta: It is to be used 
as an instrument also. In these days. 
we are looking frantically and des-
perately everywhere for budgetary 
resources, and the STC and the gradual 
na tionalisation of import amI export 
trade are very valuable weapons fer 
getting resources for our planning, 
for our development and for defence 
purposes. Therefore, the STC shou ld 
go in that direction. 

Then. it is necessary also for fur-
tiler diversification of trade. It is 
necessary also for another reason. 
When you get capital goods from 
abroad, it beromes more and more 
necessary to finance those lmports by 
our exports. The STC is a necessary 
instrument for correcting chronic im-
balances in the adverse trade balance 
that We have. It is necessa,-y a~sQ 
for introducing bulk buying ~nd sell-
ing, because that is the best method 
by which we can get the best prices, 
and the prices also can be stabili,ed. 
It will also ensure reasonable prices 
of imported goods for the consumers. 
It can also become a very powerful 
weapon and instrument for combating 
this evil of under-invoicing and over-
invoicing which is taking place. as 
everybody knows, in our untry. 

These are the main targets which 
the STC should keep before it!elf. 
My complaint is that it is still WOI king 
in a very simple and a very narrow 
and restricted way. It suffers from 
gross inhibitions. It ioes not look 
upon itself as an instrument of 
national policy and planning. There-
fore, I think that the Government 
and the Minister particularly should 
show a little more courage and bold-
ness and initiative in this matter, snd 
they should not be discouraged or In-
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[Shri Indrajit Gupta] 
timidated by the private sector's pro-
paganda against the STC. Though I 
agree that Government should try to 
get rid of the other things which hav(' 
been mentioned such as a top-heavy 
administratio.l, bureaucracy and COl-

ruption and so on, ba3ically I feel that 
the STC must be develop~d as an 
instr.ument of policy both for increas-
ing our budgetary resources and for 
putting our export and import trade 
on a stable basis, and I hope that it 
is with that outlook that the STC will 
mould its future activities. 

Mr. Chairman: I would appeal- t~ 
hon. Members to co-operate with me. 
lt is very difficult to control hon. 
Members, because everybody has got 
so many points to make. Let them 
not be redundant, and let everybody 
who wants to make a few remarks get 
a chance. That is the app~al that I 
would make to hon. Memben. 

8hr; Tyagi: It is a surprise that 
aometimes my Communist friends on 
the other side speak SO patriotically 
that they touch my sentiments and 
I am entirely in agreement with what 
my hon. friena has said. 

Shri Indrajit Gupta: In that case, 
it would be better if the hon Mem-
ber sits down and allows others to 
speak. 

8hri Tyagi: You, Sir, will remem-
ber that you and I had been trying, 
sinCe the Constituent Assembly days, 
to avoid under-invoicing and over-
invOlcmg and other malpractices in 
the foreign trade, and we were urg-
ing that a State Trading Corporation 
should be established with that end 
in view. It was after repeated 
attempts over a period of several years 
that at last the STC ultimately got 
established in 1956. Its functions 
mainly were to take over trade, parti-
cularly the bulk of the trade. Un-
fortunately, that idea seems to have 
been skipped over altogether. We 
never thought that the STC will be 
a Government Department. EVe.!l th6 
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Estimates Committee had once made 
a recommendation that It must be 
registered as a regular corporation. 

8hri Manubhai Shah: It is register-
ed as a separate corporation. 

8hri Tyagi: No. The Estimates 
Committee had stated that: 

"To invest the corporation with 
necessary autonomy and flexibi-
lity. it is desirable to organise it 
as a statutory corporation. In this 
connection, the Committee would 
invite Government's attention to 
the Canadian Commercial Corpo-
ration .... II 

This was the reconunendation made. 
The latest reply given by Govern-
ment is this. I hope my hon. friend 
the Minister will correct me if I am 
wrong. The latest reply given by 
Government is that Government would 
like to gain more experience before 
deciding on this issue, and they have 
also stated that the general question 
is being considered separately in the 
light of the recommendations made in 
the Eightieth Report. The committee 
wanted to invest the corporation with 
the necessary autonomy and flexi-
bilitv. But that has not been done. 1 
feel -that Government cannot run such 
a big affair by having it as a Govern-
ment Department. I do not want to 
dilate on this point further. 

The main purpose of the STC was 
to take over the bulk of the trade 
which is still going on as merrily as 
before, as my hon. friend has said, 
with all the under-invoicing and over-
invoicing and other malpractices in 
foreign exchange etc. I think that the 
STC must expand its activities to cover 
the bulk- of our trade with foreign 
countries. 

I must congratulate my hon. friend 
the Minister because he has found out 
a good way and a good method of 
establishing some good trade relations 
with the East European countries, 
with a view to push up our exports 
to those countries, because they were 
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• 
really not being touched formerly. 
The difficulty in t.he case of those 
countries was that they were not very 
;wppy to deal with individual traders, 
and they wanted to have only State-
to-State transactions. From that point 
of view, thehon. Minister has done 
well. But there are certain defeCts 
which I want to point out, not by 
way of criticism but just to highlight 
certain points which have occurred 
to me after reading this report. 

The latest turnover, as mentioned in 
the report, has been as follows: Direct 
trade: Rs. 77.9 crores; Indirect trade 
Rs 48.4 crores. The net profit is men-
tioned to be Rs. 2.02 crores. It is a 
good thing that profits are made. The 
trade with the East European coun-
tries has no doubt gone up, but mostly 
it is diversion of old trade, to some 
extent. My han. friend the Minister 
may correct me if I am wrong. The 
traditional items like jute, tobacco, 
tea, goat skin, shoes etc. were items 
which could be exported elsewhere 
\00. 

But one great defect which has 
come in is that the STC has not 
succeeded in exporting substantial 
quantities of manufactured articles, 
which, my han. friend, of late, has 
been trying to ensure. Some incen-
tives have also been offered. But in 
the case of some of the commodities, 
the difficulty that my han. friend had 
to face was in the face of competition, 
as for instance, in the case of manga-
nese are. he could not beat the trade, 
because our prices were rather high. 

What I object to seriously is that 
actually most of the trading activities 
even now are being cacried on by 
private parties, although the STC are 
the guardians of the trade, it is the 
private parties which are doing the 
whole trading in export and import. 
Those private parties are asked to 
under-invoice, in a way, I shall say in 
my own terms, in regard to manga-
nese are or something else. They show 
less price than what actually they 
cost here, and the loss is made good 
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by the STC by issuing to tl1em come 
import licenc:, on certain commodi-
ties, and on th" basis of those import 
iieenees, they import things, and they 
are then free to sell th'em at any price 
they like in India, so that they could 
make good their losses. This is a mal-
pr3ctice which the STC or any organi-
satinn associated with it shall not be 
allowed to do. It de,erves prosecu-
tion; it is a very serious affair, if it is 
true. Of course, I would like to be 
corrected. But private parties are 
asked to export to foreign countries 
things at iesser cost than what they 
buy and the losses are made good to 
them by allowing them to import. The 
consumer ultimately suffers because 
he has to pay a very high price. Levy 
of an import duty would be a better 
·.;.'ay of earning profit than this, what 
I would call, malpractice. 

Again, licences are issued to STC. 
STC gives permits to individuals to 
import. What is the meaning of it? 
It is oniy just earning some commis-
sion. So, STC is mostly doing a com-
mission agent's work. Take, for 
instance, cement. The whole mono-. 
poly of distribution is vested with 
STC. What does it do? It does 
nothing except earn some profit. The 
old agencies are distributing the 
cement as they were doing in the past. 
STC has nothing to do except of. 
course register them. It only draws 
a commission of 60 nP. per ton or so. 
But the trade is going on merrily. 
All the trade is done by the private: 
parties, those agents who were already 
in the trade. STC has not taken over 
even that distribution. 

There are many other cases. Take 
ground nut oil. According to my 
information, the local price of it is 
Rs. 1900 per ton. Freight etc. comes 
to Rs. 80, f.o.b. charges to about 
Rs. 12(); in all it cernes to about 
Rs. 2100. But it is being sold to 
foreign countries at a loss of Rs. 600 
per ton. Our trade is going on, but 
this is not the proper method, selling 
goods at this loss and again making 
good the loss to those parties by 
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[Shri Tyagi] 
.giving them an incentive by way of 
licences to import sundry things. 
Then again those people either import 
.or sell those licences here in the 
market. Tiley need not import. I 
I would insist on one thing. Anybody 

· who has been given a licence to import 
anything should not be allowed to 

· transfer or sell the permit. Some-
· times it is more profitable to sell it 
· than to import. So it must be consi-
,dered criminal if somebody does that. 
If he does not want to import, he must 
surrender it. 

Shri Ranga: Then a number of our 
friends will be unemployed! 

Shri Tyagi: My hon. friend knows 
more about it. 

As regards this link deal and barter 
system, it must be looked into to find 
out how much profit the third parties 

· are earning through this. 

I have only two more points. There 
is the case of tyres. It has upset us 
us altogether. Tyre. worth Rs. 2 
crores were purchased. My hon. 
friend came to the rescue of tyre 
users because tyre prices were gOing 
very high in the black market. I can 
well understand the good spirit in 
which he made immediate arrange-
ments for import of tyres. Unfortu-
nately, either they were not properly 
examined, or the Indian agents of the 
foreign country played the trick, 
because they were found useless On 
arrival in India. On test it was found 
that they were 12 to 15 per cent 
inferior to the quality of tyres pro-
duced in India, with the result they 
were not used. I understand those 
tyres were offered to Government 
departments, but they did not come 
forward to take them. The Indian 
agents were permitted a commission 
of 11.5 per cent, which included their 
expenditure also. I may inform my 
friend that these Indian agents have 
corrupted quite a few of the pur-
chasing agents of the Government, 
meaning thereby officers who had the 
rilht t. place orders. But the worst 

part of it was that, knowing that the 
tyres were defective, 12 to 15 per 
cent inferior in quality, quite a lot 
of those tyres were transferred to 
defence. This is most objectionable. 

Shri Kapur Singh 
Shame. 

(Ludhiana) : 

Shri Tyagi: If the defence convoy 
to the front lines goes with these 
defective tyres, and the tyres burst, 
the whole convoy stops. That is 
something very serious. I would like 
the hon. Minister to enquire as to 
who in the Defence Ministry pur-
chased those tyres, and what incen-
tive was given to that party. 

Dr. M. S. Aney (Nagpur): Were 
the tyres sent to the defence lines 
with the full knowledge that they 
were defective? 

Shei Tyagi: My hon. friend the 
Minister will be in a better pOsition 
to explain. 

The purpose of orgamsmg the STC 
was to take over important trade, and 
so I think the time has come when 
it must be organised as a regular 
independent body, working indepen-
dently, manned by persons who know 
the job. 

15.52 hrs. 

LMR. DEPlJTY-SPEAKER in the Chair] 

The hierarchy in the STC is of those 
who do not know anything of trade. 
Further, they have no agents in 
foreign countries. My hon. friend is 
thinking of splitting the STC into 
two. I do not think it is justified. We 
cannot incur this extra expenditure 
On top-heavy establishment in creat-
ing two bodies. What is the STC 
doing? Mostly, it is th eprivate 
agencies that do the job. They only 
come in to issue permits. They must 
have some direct agency to find the 
available markets. I suggest it must 
be taken up seriously. I hope the 
hon. Minister will take the benefit of 
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the advice of the Members of this 
House at least on some occasions. 

Shri Nath Pai: The report that we 
are discussing, I should be permitted 
by the Minister to say, is full of calcu-
lated evasions and camouflaged mis-
statements, and it therefore conceals 
more than it tells. and misleads more 
than it enlightens. If we tear away the 
bandages of doctrinal cliches in which 
it is swathed and shrouded. we flnd 
underneath the bare and ugly skele-
ton of business incompetence, econo-
mic ineptitude and managerial ineffi-
ciency. I think the time has come to 
have a close and hard look at the 
working of this Corporation. 

For too long, the House has extend-
ed benign indulgence to this rather 
pampered and fondled baby, it being 
p S!ate enterprise, but unfortunately, 
Ll0 STC is like a rickety child which 
goes on consuming the best of baby 
foods without showing any sign of 
health or growth. I feel that the very 
rosy picture of a very prosperous and 
ever-expanding enterprise which is 
painted in this report is not warranted 
by the close scrutiny to which we are 
going to submit it now. 

Owing to paucity of time, I shall try 
10 raise only a few questions. In the 
first place, we should have liked the 
requirements of the company law 
being fulfilled by this STC like any 
other company. Because, ultimately 
it is nct under an umbrella of our 
patronage that we can judge its 
functioning ..... . 

Shri Manubhai Shah: For the infor-
mation of the hon. Member, I may 
say that it is just like any other com-
pany registered under the Company 
Law, subject to all disciplines. 

Shri Nath Pai: I was talking about 
the articles and memorandum; it 
includes everything under the SUIl 
without specifying what exactly itl 
functions and powers were or the 
countries or the items it will deal 
with and if we are going to rectify 
these lapses none will be happier than 
myself. I shall take some specific 
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lacuna in the working of this Corpo-
ration and here again I would like to 
claim the indulgence of the Minister 
who has somehow miserably failed in 
transplanting some of his own effi-
ciency on the working of this Corpo-
ration. The STC has changed the 
country's prOfitable export trade into 
a losing one, has seriously hampered 
the mineral production and by an 
unrealistic and arbitrary price policy. 
I will give statistics for all this-
causing enormous loss to our valu-
able foreign exchange earnings 
because of the pOOr quantity of its 
exports and reduced price. It is this 
Corporation which has been to a cer-
tain extent responsible for the evils 
at Durgapur and Rourkela steel plants. 
It undertook to supply large quantities 
of iron ore of certain specifications but 
it failed several times both in resp2ct 
of quantity and quality which re;ult-
ed in increased p:cjuction costs 
as well as serious mechanical 
troubles in the plants. The quantity 
it promised could not be brought 
because the price the STC offered was 
lower than the price offered by the 
other private companies; naturally it 
had to h.'.,! larger quantities for longer 
distances-c !rtainly not an example 
of sound economics. 

I shall now try to show that the 
figures that are given are likely to 
mislead and one would feel on seeing 
them that we are doing very well. A 
note which was circulated this morn-
ing for the benefit of Members of 
Parliament says on the first page that 
the STC exported iron ore valued at 
approximately Rs. 19 crores during 
1962-63 as against an export of Rs. 16 
crores during the corresponding period 
last year. It never tells us the quan-
tity exported. What is happening is 
this. They are exporting larger quan-
tities at lower prices but are not 
giving the detailed break up and then 
they tell us that we are doing very 
well. What is the danger about it? 
I will tell you. The whole object, 
why you received enthusiastic sup-
port when you proclaimed Gover.n-
ment's intention, or when your pre-
decessor or the Government pro-
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[Shri Nath Pail 
claimed the intention to have this 
State Trading Cot'poration was that 
it would channelise profits which weni 
into private pockets into nation-build-
ing activities and put an end to mal-
practices. What has happened is this. 
The malpractices in which the Corpo-
ration, it is said, has been indulging 
are so giaring that a very unscrupul-
ous type of businessman points out 
in his defence at the nefarious acti-
vities d the State Trading Corpora-
tion, tile recent unedifying example 
being, not to say unholy and unseemly 
spectacle, to which we were subjected 
to regarding the cars sold by foreign 
diplomats. I know you will have a 
reply to it. It became a kind of 
mutual benefit dub. I am sorry to 
use harsh language particularly when 
the Minister happens to be one for 
rhose . efficiency and intelligence there 
IS g~net'al reg!l.rd in this House. But 
these bargains generated into a kL'ld 
Of mutual benefit club between Minis-
ters and officials and it was after 
some public criticism that the cars 
have been offered to the public by 
open tenders. 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

t Shri Nath Pai: I have hardly 
'covered one tenth of what I wanted 
to say. Now, I will give some statis-
tics: how this so-caUed increases in 
trade have been manipulated in satis-
tical terms. Weare selling iron ore 
to Japan. Last year the price was 
Rs. 81 and now we will be getting 
Rs. 73. But we are told that we are 
actuaUy boosting up the trade. Are 
you succeeding in fu1fiUing the targets 
of export? Let me quote the figures. 

Shrl Manubhai Shah: They are 
international prices; prices cannot be 
dictated by us. 

8hri Nath Pai: About international 
prices, may I give him a reply? 
Recently research was conducted by 
the London Financial Times in j·nter-
national prices of primary product.. 

They have shown-you can refer to 
it with the help of your ex·perts .... 

16 hrs. 

Shri Manubhai Shah: Not for iron. 
OJ'e. 

Shri 'Nath Pai: They have shown 
tha t the index of prices is upward 
whereas what you have got is a down-
ward trend and we are being exploit-
ed by every country in spite at the 
fact that the quality of the Indian 
export is very high, particularly of 
iron ore, 

Before I sit down may I point out 
some very relevant figures as to how, 
in spite of all that is done, all the 
patronage and aU the monopoly that 
the State Trading Corporation enjoys, 
you have miserably failed either in 
boosting up your export or enhancing 
'Jur internal production of these com-
modities. Permit me to finish this 
paragraph. The export performance 
in regard to other commodities is 
equally disappointing. Exports have 
been either stagnant or visibly poor. 
Here are my figures. Export of iron 
ore was only 31.05 lakh tons in 1961-
62 against 30.72 lakh tons in 1960-61. 
What a tremendous leap forward it 
is? Manganese ore: 7.44 lakh tons 
against 8.65 lakh tons--actually a 
decline. Manganese dioxide: here 
again there was a decline-l,162 
tons against 1,840 tons. Chrome 
ore: 30,903 tons against 36,654 
tons. Every year there is a decline. 
In the years in which we are living, 
I am pointing out by the figures pub-
lished by his Ministry, there has been. 
a fall in the export. Kayanite ore: a 
mere 95 tons as against 1,144 tons in 
the previous year. Salt: 21,798 tons 
against 3.27 lakh tons. Thus we find 
that export earnings have been very 
smaH, because, apart from the decline' 
in quantity, the price secured by the' 
Corporation has been very low. 

Then there is this much-boosted up, 
so-called rupee transaction, whiCh ill • 
mystery to us--this link-up and uu. 
barter. You never disclose to us the' 
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~ct price Which you pay for the 
machinery that we buy for it, and 
very precio'" resources which are 
scarce to ill.S LU-t ••• ·.' c.te sold at 
prices Whiwl ar-.: luwd" tilan interna-
tional prices. And what happens~ 

What we sell to this country is resold 
in the hard currency markets. I would 
like to know from him whether it is 
a fact. 

Since you have been ringing the 
·bell-the time is short--I would like 
to ask him one thing: you went into 
the jute market. under the pretext of 
bringing price stabilisation. You pur-
chased at the prevailing price of Rs. 30 
a maund, 55,000 to 56,000 maunds of 
jute. I would hke to know whether 
it is a fact or not: that till a week ago 
not one ounce of this jute was sold. 
Maybe I am wrong. I would like to 
know also whether it is not true: I do 
not want private businessmen to pro-
fiteer at our cost, but what knowledge 
does an Under Secretary have as to 
what is the quality of the jute? It is 
a fact, Mr. Deputy-Speaker, and the 
House will be shocked to know that 
the 50,000 maunds of jute which they 
have put into their godowns is such 
talat no other businessmen would buy. 
And when they release it, I would like 
to know who is going to buy it, 
because already it has deteriorated in 
its quality. 

Finally, may I say that this State 
enterprise will have to glve up its 
crutches; it will have to give up work-
ing on the artificial blood transfusion 
which you infuse from time to time 
in terms of subsidy, and it will have 
t) justify itself purely on the only 
criterion of efficiency, economy and 
utility to the society. 

Shri B. K. Das (Contai): Mr. Deputy-
Speaker, Sir, I have very little time 
and so I shall ...... 

Mr. Deputy-Speaker: Five minutes 
each. I am calling on the Minister to 
reply at 4.30. 

8bri B. K. Das: I am only mention-
ing one or two points. 
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Dr. L. M. Singhn (Jodhpur): The 
time is 2~ hours for this discussion. 

Shri Nath Pai; The time may be 
extended, and if yOU e,.,"tend it, I 
should like to continue. 

Shrimati Savitri Nigam; Those hon. 
Members who have already given their 
names must be given a chance. 

Mr. Deputy-Speaker; If there is 
time, I shall see. I can extend the 
time up to 5'30 whioh is the maximum 
that can be given If th" House is 
willing to sit til! 5'30, I will extend. 

Shri S. M. Banerjee: We have al-
ready agreed to sit till then. 

Mr. DePUty-Speaker: Not more than 
five minutes each. 

Shri B. K. Das: Since the previous 
speaker has just now mentioned about 
jute. I will take that first. The STC, 
as a part of its price support policy, 
enters the market and makes pur-
chases to have a buffer stock. In the 
past. it has done so in the case of lac 
and now it is purchasing jute, espe-
cialiy in the jute growing areas of our 
country. What we find today is that 
though the price fixed at the mill-
head is Rs. 3, the primary growers are' 
getting very much less. Therefore. 
the STC should assume greater res-
ponsibility in the matter of helping 
the primary producers and also in the 
matter of grading of jute. Otherwise, 
the very purpose of the price support 
scheme will be lost. If the growers 
do not get a proper price, if the jute 
passes through many hands who poc-
ket the profit, in spite of the STC 
assuming some responsibilities, our 
objective will not be served. 

Then, I find that the STC is export-
ing rice, and it is on the increase. In 
1962-63 we exported rice to the value 
of Rs. 16,23,000. In 1963 between 
January and June, in a period of six 
months, we have exported rice to the 
tune of Rs. 16 iak'hs. So, the export 
of rice is increasing. I think it should 
be stopped. I do not know the pur-
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POSe of our ~port of rice, because we 
are not On the look-out for a market 
for our rice. In fact, we want rice 
from other countries, because we are 
so much short of rice. So, we have 
to preserve all the rice that we pro-
duce in this country. 

Another field in which the STC 
functions is in the matter of export aid 
to small-scale industries. It promotes 
exports by giving credit facilities and 
other concessions to the manufac-
tur!!!"s. We do not know what exactly 
is being done in this field. We feel 
that the STC should take up this role 
more actively so that our industries 
are helped in p.very way to improve 
their exports. 

The Estimates Committee has made 
some pertinent remarks about the role 
of the STC and if only Government 
had accepted and implemented the 
recommendations contained in that 
report all the points which have been 
raised today could have been avoided. 
The report says: 

"The Committee considers that it 
would be very desiNible for the 
Government to make a clear 
declaration of the policy in regard 
to the functions and the activities 
to be entrusted to the Corporation 
in the light of experience gained 
so far, more or less on the lines 
similar to that declaration of the 
industrial policy." 

think the Committee also wanted a 
re-organisation of the Corporation on 
those lines. Even though some of the 
points made in that report have been 
accepted and Government is trying to 
develop STC on those lines, still a 
declaration of policy is better. 

What we find is that the STC is try-
ing to find out new markets. But, 
instead of taking up trade in traditio-
nal items, it should find out new fields. 
So far as monopolist countrie, are 
concerned, State trading is· the only 
means and STC .is· doing business in 

-those countries. But 1 think that if 

TTading CorpoTation of India 

more new fields are found out, it will 
be all the more better for the STC. 

Shri Ranea: Mr. Deputy-Speaker, 
Sir; I have no time to cover all the 
points raised by various hon. Mem-
bers of this House, notably by my 
friends. Shri Nath Pai and also by Shri 
Tyagi. First of all, I wish to warn the 
House against the text-book maxims 
that have been read out by our friend 
from the Communist side in support 
of Slate trading and the principles 
behind it. It is all very well to go 
on thinking of an ideal thing, but it 
is quite different to fall in love with 
an ugly thing. The STC has certainly 
disappointed many people who in the 
beginning were in favour of its :foun-
dation. 

Secondly, we do not want it to be 
the sole monopolist to develop or to 
thwart or throttle the import or the 
export trade ....... . 

Shri Manubhai Shah: Why not? 

Shri Ranea: .... make all the profits 
and utilise them for their own estab-
lishment expenses and joy-rides for 
their Own variQu~ officers in their 
establishments and provide various 
other comforts also for all the other 
grandees running it. I do not know 
how far their barometer will go up--
possibly upto the ministerial level. 

It was first of all intended to help 
our country deal with the totalitarian 
countries where it is all State trading 
and with whom the small or individual 
importers and exporters would not be 
able to deal, it was thought, as compe-
tently as they ,.hQuld and draw for 
our country the benefits that we 
should derive from our expo~t and im-
port trade with those countries. So, 
we thought that the STC would come 
to play that role and help our country. 
Instead of that, just from the momen t 
it WQS brought into existence, like the 
old giants, it began to develop all 
sorts of ambitions and those ambitions 
were furthered by the MiniMer. con-
cerned also because the Ministers 
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began to WI J love with the controls, 
permits, licences and all these other 
advantages that go with them with all 
the hangers-on who are only too ready 
to appease or please the Ministers, 
these grandees of the STC and ser-
vices in various other ways, various 
political interests, We are opposed to 
this kind of expansion. 

What is the role that it has played 
except that we have clamped upon 
our trade in the country an additional 
middleman_n inefticieIllt middleman, 
a cOstly middleman, a blind and deaf 
middleman also? It is said that so 
many private merchants and other 
people speculate. STC also began to 
speculate. If the others lose money. 
it is their own money or their friends' 
or shareholders' money, but when the 
STC begins to lose money how does it 
make up for all these losses? It does 
so by raising the prices of other com-
modities which are entrusted to it for 
internal trade or internal circulation. 
Did they not put unconscionably 
higher margins of profit upon cement 
when it was entrusted to them so far 
as the internal trade was concerned? 
Did they not make huge profits? How 
can they justify them? What did they 
do with that money except to go on 
wasting on such speculative things as 
they had wasted, over oilseeds, oils and 
so on? 

Dr. M. S. Aney: Tyres. 

Shri Ranga: Has it really succeed-
ed? What we would like to see develop 
in thiS country is that the STC should 
be prepared to compete with private 
trade so that there would be some 
guarantee for efficiency. But there ia 
no such thing at all. They simply 
come in as an additional appendix and 
then charge something more and make 
our things even'more costly. The han. 
Minister can go on nodding his head. 
I would rather th1;t he uses his talents 
in order to see that STC works more 
efficiently than it does, loses less 
money, saves more and UItilises those 
savings in order to develop our trade 
further and help our private trade also 
to develop their own capacity for 
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storing various commodities that have 
got to be exported, serVlcmg also 
various commodities that have got to 
be prepared for exports. Taat they 
have not been doing. 

Mr. Deputy-Speaker: The ho". 
Member shoiuld try' to conclude. 

Shri Ranga: I am not going to 
stick to fiVe minutes. I suppose, I 
am entitled to the time that my group 
can claim. I keep my eye on the clock. 
Therefore please do not try .... (Inter-
ruption) . 

Shri SureDdranath Dwivedy (Ken-
drapara): Better not have debates 
like this .... (Interruption). 

Dr. L. M. Singhvi rDse-

Shri Nath Pai: Mr. Deputy-Speaker, 
I submitted naturally to your ruling 
becaUSe you are the presiding deity 
here, but I would like you to take up 
this thing that if debates like this 
are to be just like elocution compe-
titions that is, five or seven minutes-
to eac<h speaker, we should better not 
have them .... (Interruptions) It is 
better to have a few speakers and give 
them proper time. I could not even 
say one-tenth of what I wanted to say. 

Mr. Deputy-Speaker: The time that 
could be fixed for e motion of this kind 
is not more than two and a half hours. 
Two hours was the time fixed by the 
hon. Speaker. I have extended it by 
half an hour. The hon. Minister also 
wants some time .... (Interruption). 
To give as many hon. Members as pos-
sible an oPportunity to speak, I am 
perfectly within my right to fix a time 
limit on speeche.~. So, I would request 
the Members not to take more than 5· 
minutes each. 

Shri Snrenciranath Dwivedy: You 
can give even one minute. (Inter-
ruption). 

Shri KaDga: I do not want to waste 
my time over this matter. Let me 
complete my point. .. 
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Now, we want the export trade to 

be developed and I would like to have 
the information from the Minister 
concerned to what extent our export 
trade has been specially developed by 
the S.T.C. For instance, they have 
m.de certain profits. How do they 
want to utilis(' these profits? They 
have them5elves stated here that they 
have made so much profit and out of 
this they want to utilise Rs. 24 lakhs 
for building reserve and for the gene-
ral reserve they have appropriated a 
sum of Rs. 80 iakhs; then for price 
fluctuation reserve it is Rs. 40 lakhs 
and only Rs. 49 lakhs are for trade 
development reserve and that is all. 
So, only Rs. 49 lakhs go to the trade 
development and all tlhe rest goes 

·away for all and sundry and they take 
pride in the fact that they earn crores 
of rupees. Therefore, they are not 
developing the trade as they should; 

. they are not doing as much as they 
are expected to do in order to develop 
'our export trade in other countries. 
As my hon. friend Mr. Tylagi has put 
it, it is really not in our interest to 
have to depend on those middlemen 
in those other countries in order to 
study the export possibilities there 
and advising and assisting us in that. 
We have got to develop our own capa-
'city to study the situation there and 
advise our trade here. That we have 
not been doing. 

Shri Tyagi: 
panded their 
prefer that'? 

Supposing they ex-
activities, would you 

Shri Ranga: We should develop our 
machinery in order to gain more in-
formation, in order to establish more 
contacts and in that way it could help 
·our own trade here. That is exactly 
-the function of the S.T.C. and it has 
not fulfilled its purpose. 

Mr. Deputy-Speaker: The han. 
Member's time is up. 

i;hri Ranga: Do you ask me to sit 
liown? 

Trading Corporation of India 

Mr. Deputy-Speaker: You have 
taken 8 minutes. The other Members 
have even taken 5 minutes each. 

Shri Ranga: Do you not want me 
to ccmplete my point? I am the 
leader of the group. I do not want to 
be reminded so often of this. There-
fore, I sit down in protest. (Interrup-
tion). 

Mr. Deputy-Speaker: I had asked 
you to complete as early as poosible. 

Shri Ranga: This is not the way that 
our group should be treated. (Inter-
ruption) . 

Mr. Deputy-Speaker: I am treating 
every group alike, Mr. Ranga. The 
time on such discussion is not distri-
buted par1ywise. 

Shri Ra.nga: Do you want to treat 
the leader of a grouP. he being the 
sole speaker from the group, in this 
shabby fashion? I am extremely 
sorry. I protest against this. 

Shri Bhagwat Jha Azad (Bhagal-
pur): Has the time been allotted ac-
cording to grouPs even in thls matter? 

Mr. Deputy-Speaker: It is not a 
special debate. 

Shri B.anga: This is a wooden way 
of doing things. 

Mr. Deputy-Speaker: No reflections 
on the Chair. 

Shri Tyagi: I ask Prof. Ranga to 
make a humble submission to the 
Chair. 

Shri Ranga: This is the third time, 
my friend. The decorum demands 
that the Speaker should show courtesy 
to us and we should show courtesy to 
the Chair. 

Mr. Deputy-Speaker: I am appeal-
ing to every Member I1IOt to take more 
than 5 minutes. ThE' han Member 
has taken 8 minutes. Still he is 
making comments on the Chair, 
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Shri Ranga: Let it be known to 
this House that the Chair can deal 
with Us in this way only. I am sorry 
to have Chosen this time to get up In 
this House to speak. 

Mr. Deputy-Speaker: Are you 
::nishing your speech, or ....... . 

Shri Ranp: I am sitting down in 
protest. 

Mr. Deputy-Speaker: All right; 
Shrimati Savitri Nigam. 

Shri Hari Vishnu Kamath (Hos-
hangabad): I submit the time may 
be extended. 

Mr. Deputy-Speaker: I have ex-
tended it by half an hour. 

Shri Kbadilkar (Khed): Lookin, to 
the nature of the debate and the fact 
that he is one of the leaders of the 
groups, I feel it shOUld not end in 
such an abrupt manner. Of oourse, I 
would request the Opposition Mem-
bers not to be .... (Interruptions). 

Mr. Deputy-S}l8ker: The hon. 
Member does not want to continue. 
Shrimati Savitrl. Nigam. 

S1lri Tyagi: Sir, all Members whe-
ther in Opposition or on this side, 
must make it a point to see that the 
sanction of the Chair is established. 
If there is any objection to anything, 
I would appeal to Prof. Ranga and 
others that they must make a humble 
submission to you and I am sure you 
will always agree to do it. 

Mr. Deputy-Speaker: That is the 
cooperation I have been appeaLing for 
from every Member. 

Shri Ranga: You lhave reminded 
me three times. In the very begin-
ning I had said ttlat I di~ not want to 
take only 5 minutes. We must learn 
to respect each other from either' side. 
(Interruption) . 

Mr. Deputy-Speaker: Order, order. 
Shrimati Savitri Nigam. 
g3~ (Ai) LSD-8. 
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Dr. L. M. Singhvi: I speak from a 
sort of disadvantage, speaking as I do 
after Shrimati Savitri Nigam who 
tried to combine charmingly persua-
sive advocacy with a wholesale ap-
proval and endorsement of the src 
as an institution and as an agency for 
monetary policll~$ and for increasing 
our trade. I am sory that I cannot 
agree with Shrimati Savitri Nigam 
and her all too sweeping approbation 
of the goods, the STC is said to have 
delivered. I feel that the report which 
is before us is steeped in too much 
optimism, just as the condemnation 
has been too unrestrained. 

I feel that this opportunity is 
valuaJble, although because of paucity 
of time, ~he opportunity is reduced 
greatly in proportion to the time-limit 
that is imposed yet, the opportunity it 
valuable because this is one of the 
most important agencies for our coun-
try and its economy, not because it 
represents doctrinal fuUilment but 
also because State trading is a vital 
part of our export progTamme. 

Why was the STC established in 
our country? The Government was 
very cautiou; ane! hesitant in 1954. It 
was when they realised that free 
trade was not dynamic enough and 
was not willing enough to expand and 
diversify Trade that they had to 
undertake a policy of establishing a 
State trading agency. In theory it is 
an extension of State capitalisu{, and 
in practice, it is only a little worse, if 
I may say so. I feel that the consi-
derations which led to the introduc-
tion of State trading and the setting 
up of this institution in our country 
merit close scrutiny, and this is the 
time when we must do it. The Esti-
mat"'! Committee !has mentioned four 
objectives, presumably on the' basis 
of evidence made available to them, 

Trading Corporation of India 
as the considerations which led to the 
establishm"nt of this corporation. The 
first consideration was 'the difficul-
ties experienced in diversifying 
and expanding India's foreign trade, 
particularly with Comm unist COUll-
tries'. .on this, I would say that while 
the trade with the Communist COUll-
tries has been expanded considerably, 
and one has reason to be satisfied 
with the progress already registered 
and the steps taken to further aug-
ment the volwne of trade, one must 
also admit at the same time that the 
progress in the direction of diversi-
fication has not been very satisfactory. 
This is actually conceded in one of tlle 
replies furnished by the Ministry to 
the Estimates Committee. We can 
only hope that there would be a great-
er effort at diversification of trade, the 
progress in which respect has been 
lagging far behind what is required. 

The second objective was: 'The 
need for maintaining a steady price 
level and sustaining equilibrium bet-
ween supply and demand'. That is, 
of course, a tall claim, and I think 
that it would be conceded that only 
a small measure of this objective has 
been achieved. 

The third objective 'was: 'To ar-
range for imports on bulk basis to 
bridge temporary gaps between sup-
ply ane! demand in essential commo-
dities'. The fourth objective was 'To 
supplement private trade'. I think 
that the last one would not be conced-
ed by anyone concerned. I am no ad-
vocate of unbridled private trade. As 
a matter of fact, I think that it is 
necessary and useful for the society 
to keep it within proper confines and 
bounds. But. instead of supporting 
private trade. the STC has tended to 
supplant it in a very large measure, 
and it is only as a token of their op-
position to this institution and ilo; prac-
tices that the Federation have tim!' 
and again demanded :a probe in the 
matter. 

I feel that these basic considerations 
have to be kept in our view, and I 
should like to say here that a sta~e-
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[Dr. L. M. SinghviJ 
ment made by the Minister of Com-
merce which is cited in this report 
was far from refreshing and instruc-
tive. I hope that the hon. Minister of 
International Trade, on whom now 
vests the overall responsibility for this 
corporation and all international trade 
activities would make a more compre-
hensive and a more satisfactory dt)c-
lar8otion of policy in the matter of 
State ·.rading in our country. 

Mr. Deputy-Speaker: The han. 
Member should try to conclude now. 

Dr. L. M. Singbvi: I have hardly 
begun my speech. At least, you must 
give me seven minutes which was the 
time given to the other Members. In 
this particular debate, you are not 
even making a distinction on the basis 
of aUocation of time for the different 
groups. Shri Ranga had eight minutes 
before me, and still he went away un-
satisfied. You must give me at least 
that much of time. 

Mr. Deputy-Speaker: He may take 
just one Or two minutes more and 
then conclude. 

Dr. L. M. Singbvi: Shri Indrajit 
Gupta said that this corporation was 
greatly inhibited. I am so sorry I 
do not agree. 

I think the inhibitions of any are 
entirely imaginary. There is nothing 
in the enunciation of policy, as ac-
cepted by this Parliament, which seeks 
to inhibit this Corporation; nor ;ndecd 
would it be a justified inference that 
it is because of the inhibitions in the 
funcaoning of this organisation that 
it has failed to register sufficient pro-
gress. As a matter of fact, on the con-
trary, I think it has taken upon Itself 
a musketeering role and it is neces-
sary, therefore, that it is kept within 
confines. 

I should like to add here that there 
are those who feel alarmed because of 
i~ great expansion. There are others 
who think that it ought to expand. 
Now, I think it is bound to expand; 
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it is inherent in our economic policy· 
as accepted and permitted by this Par-
liament. I think it is necessary also 
to supplement these efforts by aug-
menting exports from this country or, 
to quote the words of the Minister, to 
'inculcate export morality'. Sir, I 
would go further. I want the ·Govl'rn-
ment to provide for a compulsory ex-
port percentage in every industry. 

I am concerned particularry (0 
find that the liaison with the prj va te 
sector, the Government and the 
Corporation has been far from satis-
factory. It is true that there have· 
been, as is alleged by so many of 
my hon. friends, who preceded me, 
illicit, nocturnal dealings o",Lv.:e"n 
officials of the Cgrporation and SQme-
one or the other or that the Govem-
ment have failed to give general or 
specific directives in a sati:liactory 
manner. I would like greater liaison 
with the private sector to be foster-
ed. I would also iike ,hat this 
Corporation is able to function within 
the framework of policy directives 
given by the Government, which un· 
fortunately do not find a place In the 
annual report, as required by the 
Estimates Committee. 

One word more . . . 

Mr. Deputy-Speaker: I am sorry 
There is no time. 

Dr. L. M. Singbvi: I would like to 
say that rather than heing a rieketty 
baby, it is quite often a bully, dIld it 
is necessary that the bureaucracy in 
this corporation, the delays in the 
functioning of the corporation, must be 
curtailed and checkpd; otherwise, this 
will also go the way of other unsuc-
cessful public sector undertakings. I 
think the stranglehold of bureaucracy, 
of which the Minister of Steel and 
Heavy Industries spoke the other day, 
also looks very large on this corpora-
tion. I express the hope that under 
the competent guidance and leader-
ship of the Minister, who is nOW un-
fettered in the control of this corpo-
ration and its activities, it would bl! 
able to curtail delays. I would al8e 
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• like to mention that greater negotia-
ting skill must be imported into the 
dealings of this Corporation so that 
.... e do not suffer the kind of less we 
suffen'" in negotiating the iro" are 
transac-juns. 

There are many other points. but I 
would conclude by saying, that the 
deficiencies which confront this Cor-
poration are deficiencies which afflict 
the nation ... 

Mr. Deputy-Speaker: Shri Kakkar. 

Dr. L. M. Singbvi: I am finishing 
There is one thing I do want to say. 

,When I am concluding, you interrupt 
me and because of that 

Mr. Deputy-Speaker: The time is 
very limited. It is not possible to give 
more time. 

Dr. L. M. Singhvi: I am finishing 
my sentence. 

Mr. Deputy-Speaker: How am I to 
proceed at this rate? 

Shri Surendr3nath Dwivedy: He 
can condude his sentence. 

Dr. L. M. Singhvi: With all respect, 
I think a mechanical policy in this 
matter has never paid any dividends, 
in making the d.-bate very fruitful. 
I would pray that you be a little more 
considerav,. 

Mr. Deputf-Speaker: would 
request all Mombers to co-operate 
with the Chair. 

Dr. L. M. Slngbvi: I am prepared 
to bow to your ruling, but there i~ a 
limit to the extent to which you can 
control our right of speech. All I am 
asking 1S a fraction of a minute. 

IIr. Deputy-Speaker: Ten minutes 
have alrea,ly been taken. 

Dr. L. IIl.SI_pYi: It is not !IlY 
:lault. 

Trading Corporation of India 
I would say that the dilemma that 

confronts us is that the private sector 
is not dynamic enough, is not Vl tal 
enough and the public sector is not 
efficient ""nugh. There is need in the 
case of this Corporation, as in eVery 
other case, t.o combine efficiency with 
dynamism. I hope this will be pro-
gressively [,ccomplished by th,. 
Corporation. 
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Shri S. M. Banerjee: Mr. Deputy-
speaker, Sir, I share the criticism 
made by my hon. friends Shd Indra-
jit Gupta and Shri Nath Pai. The 
question was raised by my hon. friend 
8hri Tyagi about the tyres. I would 
only confine myself, within the five 
minutes at my disposal, to that sub-
ject. I would like to get 'orne defi-
nite answer from the hon. Minister. 
In 1959 there was a 'criminal' shortage 
of tyres in this country and the short-
age was created by Dunlop, Good Year, 
Firestone and Premier Co., etc., to get 
more prices. Then, the State Trading 
CorpOl·ation decided to import tyres 
from those countries which were pre-
pared to give us' on rupee payment, 
anI'! naturally, the tyres to the tune of 
Rs. n crores were imported from 
three countries-Czechoslovakia, 
Poland an6 Hungary. The State Trad-
ing Corporation was responsible for 
the distribution and it appointed three 
st~kis~Messr!t. General Industrial 
Stores Supply Co. Ltd., Calcutta, 
Khemka Agency and another firm in 
Delhi and authorised them to import 
to the tune of Rs. 2! crores each from 
Czechoslovakia, Poland and Hungary. 
The tyres reached this country in 1960 
and when there was a question of dis-
tribution there was a stir in the coun-
try and the monopolists like Dunlop 
Good Year, Firestone, etc., wanted to 
create an unfavourable condition for 
the tyres and they wanted to give a 
feeling to this Government that the.e 
tyres were useless. Naturally, the 
State Trading Corporation took the 
responsibility for distribution and· en-
tered into a rate contract with the 
Director-General, Supplies nnd Dis-
posals, fOr the supplying these tyres 
to Government departments and semi-
Government departments. 

I may add that the price of the im-
ported tyre was Rs. 249 per tyre and 
the mileage guarantee was 40,000 DUles 
and free replacement in the eYent of: 



, 
2739 BHADRA 4, 1885 (SAKA) Report oj State 2740 

Trading Corporation of Indill 
premature failute. What was the price 
of Dunlop? Rs. 400 per tyre, with a 
mileage guarantee of only 20,000 miles, 
and there was nO question of replace-
ment. I was told last week that in 
March, J 963 one of the Members of 
this House who is connected with the 
automobile industry wrote a letter to 
the Prime Minister telling him that 
because of Chinese invasion we have 
to fight the Chinese-a communist 
country-and these tyres have been 
imported from communist countries-
Poland, Hungary and Czechoslovakia-
and the tyres are also short of speci-
fication and so they should not be used. 
I am shocked that this letter was sent 
to the Prime Minister. The Prime 
Minister, as usual, did not take much 
notice of it, but 'he sent it for veri-
fication. The tyres were verified and 
inspected by the highest person in 
Defence, known as the DRD (Direc-
tor, Research and Developmentj and I 
may tell you that in the report which 
he submitted he 3tated that these tyres 
were class one and could he used. 
Still, it was not done. In May 1963, 
I was surprised to know, instructions 
were issued by the Minister of Econo-
mic and Defence Co-ordination to the 
Director-General of Supplies and Dis· 
posals not to use these tyres. ~t is 
something surprising. I would request 
the hon. Minister to see kindly that 
a committee comprising Members of 
this House is appointed to see whether 
these tyres were really defe~'!ive. I 
speak with authority and I would like 
to impress upon this House that this 
was done simply because a Member of 
this House, who had interests in the 
automobile industry and who took the 
aide of those big monopolists wanted 
to sabotage the whole thing. I charge 
the STC who entered into the rate 
contract with the DGS&D, who were 
responsible fOr the distribution, for 
this muddle. Because of this action 
on the part of the STC and Govern-
ment, now the tyres are rotting with 
IKlrne of the agents. Good Year, Dun-
lop and Firestone have issued instruc-
tions to their agents "Look here, if 
you purchase these tyrea or distribute 
th_ tyres, your agencies will be 
eaJlcelled". That waa the buIIyin, 

tactic adopted by the big monopolists 
of this country in order to increase 
their own huge profits. So, I woul~ 
request the hon. Minister to enlighten 
us on these points. We would like t() 
know whether a Member of this House 
did write t() the Prime Minister and,. 
if so, why did he write so and whether 
he is connected with the automobile 
industry. I would even request that 
the full file dealing with this case 
should be laid on the Table of the 
House, becaUSe this is a big scandal. 
This was an attempt to 3abotage our 
defence needs at a time when we want 
to have more tyres for :~1'! defence' 
purposes. 

Many of these tyres were used by 
the Defence Ministry and the Direc-
tor-General of Ordnance Factories in 
Shaktiman and Nisan, the public sec-
tor trucks manufactured at Jabbalpur 
and were found to be excellent and 
class one. So, we would like to know 
who sabotaged all this. If the Mem-
bers of this House, interested in fur-
thering and strengthening the mono-
poly which is already suffiCiently en-
trenched in this country, continue to 
act in this manner I shudder to think 
what the future of STC and the coun-
try is going to be. And all this is 
being done at a time when the very 
security of our country is threatened 
from outside. I am sorry, for want 
of time I could not supply more 
details. Therefore, I would end by 
saying that I would like to have 
a definite answer to this question 
from the han. Minister. 

An hOD. Member: What is thE!' 
name of the hon. Member of this 
House who wrot-e to the Prime Minis-
ter? 

Shri S. M. Banerjee: Shri Kamal. 
nayan Bajaj. 

An hOD. Member: Why do you 
mention nam-es? 

Shri S. M. Banerjee: Because some-
body asked fOr it. 

Mr. DePJIty-Spealter: The JiOJL 
Minister. " 



Motion re: AUGUST 2&, 1963 Report 01 State 2742 

Some hon. Members rose-

Mr. Deputy-Speaker: I am sorry, 
have no time. 

Shri Manubhal Shah: Mr. Deputy-
"Speaker, 1 am grateful to the han. 
Members for giving me this opportu-
nity to discuss the annual report of 
the State Trading Corporation. May 
I request that in such interesting sub-
jects in which the hon. House is very 
much interested, with your permission, 
the Speaker be requested to take the 
Business Advisory Committee into con_ 
fidence and allot more time? Because, 
I consider it very fundamental to the 
principle of democracy that subjects 
on which we want the future of this 
country to be built, namely, the direc-
tion and expansion of State trading, 
must be debated to the fullest satisfac-
tion, and that as much time as every 
hon. Member desires is given so that 
we can inform the country what and 
'Why we have to have State trading in 
this country and what it is. 

As the hon. House is aware, I have 
been long associated both with govern-
mental work as well as private work, 
and very few people in this country 
perhaps would have as much inti-
mate knowledge of the private trading 
industry in this country as I may 
humbly claim sometimes to possess. 

Shri Nath Pai: We concede that. 

Shri Manubhai Shah: I am fully 
convinced that if this country is to in-
crease foreign trade, particularly 
import and export there is no escape 
from larger and larger chunks of the 
trade coming into the State trading 
sector. If a few hon. Members are 
dissatisfied with one item or the other, 
because some information is lacking 
before them in one aspect or another, 
if they try to run down corporations 
after corporations in the public sector, 
which not only bring us nearer to 
socialism-that, of course ill the ulti-
mate objective, but more than any-
thing else, to promote the foreign 
trade of thi!I country in a !lCientific v 

Trading Corporation of Indil1 
manner, then, I am ''afraid, forei!lll 
trade will never expand. 

We cannot rely on individuals who 
would neither have the wherewithal 
nor the efficiency or understanding of 
long_term contracts for bulk commo-
dities and several other important 
items of import and export. We can-
not depend upon their mercy, their 
rigging capacity, their collusion capa-
city and their capacity for making 
consortia in order to bring down 
prices. I was surprised when I heard 
my socialist friend, Shri Nath Pai, 
pleading for some interests which 
bave no place in this country. As a 
matter of fact, I can quote to him the 
names of the capital. ..... (Interrup-
tion). He mentioned about iron ore. 
He was mentioning about manganese 
ore. They are vital to the country's 
interest and if I leave it to the 
private ..... . 

Shri Nath Pai: I take strong ob-
jection to his saying that I have 
pleaded for someone. I said that our 
exports of these have fallen. 

Shri Manubhai Shah: They have not 
fallen. They haVe gone up consider-
ably. They have gone up by Rs. 3 
crores. 

Shri Nath Pai: I gave your own 
statiscs. 

Shri Manubhi Shah: He read out 
the figure of Rs. 3 crores. What he 
was objecting to was that the prices 
of per unit should go uP. That is im-
possible. It is a common principle of 
trade that if you want to expand the 
trade when the world is competing 
and ~erywhere the com.etition is so 
fierce that each country wants to sell 
more of those products, the commodity 
markets are bound !o fall. That i~ the 
primary principle of trade. 

Shri Joachim Alva (Kanara): Our 
manganese ore trade was in doldrums 
tor some time. 

Shri Manubhai Shah: Yes, it was in 
the doldrums. I am c~ point b7 



• 2743 Motion re: BHADRA 4, 1885 (SAKA) Report of State 2744 

point. What I would 'lrge is that 
these are subjects of very vital im-
portance and it is better that we get 
to know each other more on the prin-
ciple of State trading SO that the 
future of this country can be assured 
In the right direction. 

I am coming to the bulk commodi-
ties first. My hon. friend, Dr. Singhvi, 
mentioned diversification. At the 
same time he was not satisfied with 
the diversification, that it was not ade-
quate. I accept that much more 
diversification is necessary. But the 
corollary which he brought at the end 
of his speech to show that at the same 
time the function of State trading 
should be limited is something which 
is contrary to the spirit of diversifica-
tion. I am pointing out these different 
types of contradictions in our approach 
to State trading. We have got to be 
clear in our minds. Today most capita-
list countries, leave alone the SocIa-
list countries doing work on the State 
trading basis, have found to their cost 
that in these types of trade instead of 
5, 10, 20, 30 or 40 individuals collect-
ing together and forming a consortium 
and rigging up the prices, it is better 
that the community does it on behalf 
of the country and stabilises the prices, 
as my hon. friend opposite mentiOned, 
g;ving price support to the grower 
and to the producer. 

Let us first take iron are. If this 
country is to sell 25 million tons or 
30 million tons, I have my own ap-
prehensiOn that if we do not go the 
right way in order to see that the 
State monopoly in iron ore trade is 
properly supported by this House and 
is completely understood in all the 
corners of the country, that no indivi-
dual miner will get any suPPOrt from 
any quarter because he wants Rs. 2 
or Rs. 5 per ton more or he wants to 
mix up some other grade of iron ore 
and manganese ore and ·brings a bad 
.ame to the country or damages the 
image of the country abroad, we shall 
not be able to sell 25 milion tons or 
30 million tons. It is a colossal quan-

Trading COTPOTation of India 
tity fetching Rs. 150 crores to Rs. 200 
crores to this country. From whom 1s 
the competition? It is from the Sovie. 
Union, Brazil, Ar2entina, the Congo, 
Australia, Venezuela, Sweden etc. 
Every country in the world is today 
trying to compete in the basic field 
of iron ore and even the private 
miners admit that it is impossible 
for them to collect together and enter 
into five or ten long-term contracts, 
arrange for road transport, true!:: 
transport, railway transport, shipping, 
transmission there, charter bulk iron 
ore carriers and carry 011 trade with 
Japan, the East European countries or 
the West European countries. There-
fore in these commodities that I am 
enumerating State trading is inescap-
able, inevitable and most desirable if 
this country is to expand its foreign 
trade. 

Then, the question of manganese 
ore came up. I may request any hon. 
Member who knows manganese miners 
to produce one single miner who will 
say that today he can export manga-
nese ore without the help of the State 
Trading Corporation that is, the com-
munity. 'When I say "State Trading 
Corporation", it means this august 
HOUSe which !'epresents the 
sovereignty of Parliament and of the 
whole nation. Unless and until we, as 
a State, can support this very. very 
falling line in a buyers' market, no 
manganese ore can be sold. It is they 
who have often come to us and have 
said, "Will you please help us and see 
that it is canalised properly and then 
it is sent out?" 

My hon. friend, Shri Tyagi, was 
mentioning that some of the transa-
ctions of the State Trading Corpora-
tion were like that of a commission 
agent. I might request him to see that 
it is not purely commission agency. In 
many things they do direct trade, but 
even commission aiency is not what 
it looks like on paper, that is, as if we 
mechanically transferred one com-
modity to another. There the price is 
properly regulated. If twenty people 
go to a foreign country, eaC\ under-
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('utting the other in order to sell his 
goods in preference to the other, the 
country on the whole loses; whereas 
if you canalise it through the State 
mechanism or through the State 
Trading Corporation, we are in a 
position to bargain for the best price, 
get the longest possible contract and 
see that every private trader's inter-
ests are safeguarded because it is the 
national interest, unless it:is con-
trary to national interest. We do not 
regard the personal interest as very 
important. But where we can pro-
tect the individual interest of the 
miner, g.~t the best prices, is it not 
necessary to work even as a commis-
Non agent? After all, that commis-
sion agency is not there that I contract 
for 'A' s~amp it and pass it on to 'B'. 
But it is to coordinate, to agglomerate, 
these various offers of 50 to 100 peo-
ple, who if they are left to themselves 
to bargain in the world market will 
go and undercut the price of Indian 
goods· and sell them at falling ~rices 
continuously and in the bargain lose 
the entire market and reputation of 
this country. That is also the func-
tion of the State Trading Corporation. 

17 hrs. 

Then, other items are mica chrome 
ore, bauxite-various types of mineral 
ores. Before I go over that. I would 
like to mention about what· the hon. 
Member, Mr. Tyagi, said regarding the 
constitution of the State Trading Cor-
poration. It is true that there can 
be an opiniOn. that a statutory corpora_ 
tion established through a regular 
legal piece of legislation can also be 
constituted and a COrpol3tion such as 
this, can also be incorporated under 
the Indian Company law. Since we 
became more and more exPanding in 
the public sector-and T think public 
lector will have to be dOltbled trebled 
and quadrupled as we 1(0 aiong the 
line-it was found that the: flexibility 
which we get by the Indian Com-
pany law, required some disciplines 
by an.v prdudence of nonnal businesl, 

that is accountability to Parliament, 
the proper valuation of prircs and pro-
duction the flexible working and the 
functioning of the public sector ror-
porations like any other individuals 
in a most efficient manner so as to 
promote nati'Onal interest. If these 
very objectives could be protected 
through the incorporation of a com-
pany or a corporation likE that under 
the Indian Companies Act, there does 
not seem to be a very much difference 
of opinion whether it shuuld take one 
form or the other. I can as&ure him-
of course, I know he i.;: v~ry anxious 
to see that pu·blic mora~ity and public 
accountability are properly protect-
ed-that We are aU also of the same 
feeling, that we must remaIn the con-
tinuous guardian of the lJublic accoun-
tability for whatever the State Trading 
Corporation does. But this has to be 
seen whether the constiltltion of a cor-
poratiOn as an Indian ,ompany under 
the Indian. Companies Act makes any 
greater disability than tbe constitu-
tin" (Of a statutory corporation. After 
having the experience of more thaI' 
65 public sector corporations of this 
country, I find very little distinction 
between the two. As a matter of fact, 
if We have more than one corpora-
tion-We are going to have anothel' 
one; maybe in a few years we might 
have the agricultural credit corpora-
tion; if I can envisage, there may be 
another three or four corporations for 
trading-they might come UD for 
specialised commodities and then it 
will be desirable for the hon. House 
to have some flexibility given to 
the State trading in~t.;ad of strait 
jacketing in a manner ~~at it loses the 
competitive capacity a"ainst the 
foreign buyers, against tho foreign 
sellers and against mighty ,"orporations 
both in the capitalist countries and in 
socialist countries with wh?m we have 
to compete. So, that is a matter of a 
shade of opinion here and there. But 
I can assure the House that from the 
practical experience W£ l1:Jd that the 
constitution, as it is today, is 
fairly flexible, fairly elllcient and 
.trona i. the tradin, 11 reneth. 



2747 M"'ion re: BHADRA 4, 1885 (SAKA) Report oj St4te 2748 
Trading Corporation of India 

Then, I would like t~ d:'aw the at-
tention of the Honsc-J ~m rather 
sorry that because of the .hortage of 
time, many Membe~s did 'lot go into 
the performance of thp State Trading 
Corporation-to this. 11 th;s chart on 
these pages is seen-in a very scientific 
way they have dO!le i.-you will see 
how the turnover has increased from 
1956-57. when it was hardly Rs. 9 
crores, it has gone to Rs. 80 crorl'!s in 
1962-63. There is !lnothel' sum of 
Rs. 48 cores, which is indirect trade. 
Therefore, last year we traded on the 
State account for Rs. 130 crores. This 
year we are running at Rs. 150 crores 
or Rs. 160 crores, I would request 
my hon. friend Mr. Natll Pai to tell me 
of a single corporation in the country 
either in the public !lector or in the 
private sector which with !ts. 47 lakhs 
of overheads, has a turnover of Rs. 130 
crores or Rs. 140 crores. I am not 
trying to congratulate them, whether 
they are bureaucrats, this or that. 
They are public servan:s unheard, 
unsung and not seen by the people 
and to say they are inferior, 
as bureaucrats or belonging 
to civil service, to somebody 
in Birla's concern or Tata's con-
cern is to my mind not prcper. I nave 
worked with both. I haVe found in-
dividuals quite competent in both the 
camps. I lOve the public SEctor camp 
because I know that they have at 
least the purity of heart, the account-
ability to this Parliament and all the 
profits that they make-some people 
may be corrupt here and there .... 

Shr'i Nath Pai: They should be the 
model to the private sector. 

Shri MaDubhai Shah: am not 
pleading about the model. ... 

Shri Nath: Pai: The public sector 
'should set an example to the private 
sector. That should be the aim. 

Shri MaDubhai Shah: I do not say 
that we are a model, but if I say that 
we are better, then also, perhaps, my 
han. friend wiII not accept it. But I 
can certainly say tha t we are more 
publicly informed, and we are more 

publicly accountable, and whatever re-
sult the public sector produces is for 
the benefit of the whole country and 
not for a few individuals who want to 
take the profits away and who risl the 
prices up and then put everybody to 
trouble. I am not saying this to 
castigate the private sector. What I 
say is that we have chosen this path 
deliberately, and I think that this 
pa th is the only correct path along 
which the country could progress, 
namely that the public sector will have 
to have a more and more dominating 
influence and a more and more domi-
nating control on the economic appa-
ratus of the country. If we merely 
leave it to thousands and thousands of 
traders, at least so far as foreign trade 
is concerned, I can say that we snail 
be the smallest and the weakest pos-
aible link in the world. 

Even in the most advanced coun-
tries where free enterprise has been 
enshrined to a certain virtuosity, 
which we do not believe in, they have 
realised the usefulness of such an in-
stitution. For instance, take the case 
Of the Commodity Corporation of the 
USA. The entire barter on ferro-
manganese ore or stock-piling etc. is 
done through them. As far as I am 
told, more than sixty corporations of 
that type operate in that country. Why 
do they do so? That is because when 
you have to handle such gigantic am-
ounts, when you have to rol! over 
crores and crores and billions and 
·billions it cannot be entrusted to an 
individual enterprise, and it is beyond 
the capacity of an individual enter-
prise also to do it. There is also the 
jealousy which exists in the private 
industry. Competition when distorted 
into a sort of naked vice becomes jea-
lousy and it tries to, run down every-
one; each person tries to run down 
tIe other, under-cuts the price and 
tries to sell each other out, tries to 
buy each other out, and sO on; tholle 
vices will 'have to be avoided in foreign 
trade, if we have to expand. , 

I am not saying anything a bout pl'o-
fttability, but 8hri Nath Pai ...... 
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riihtly mentioning about the transac-
tion in tyres, and Shri S. M. Banerjee 
also felt very much concern~d. I may 
tell him that it ;5 neither a Member 
of this House nor an/body else who 
has been respo:lsible for anything of 
that sort. There was a real acute short-
age of tyres in this country at that 
time. At that time, it was not this 
tyre company or that tyre company 
which came forward. We were short 
of foreign exchange, and we got it 
from the East European countries. 
We do not certify that everything that 
We buy frerm every country is going 
to be actually according to standard. 
The Indian roads as a whole are some 
Of the roughest roads in the world, 
and therefore, the Indian tyre specl-
fica tion has been the strongest pos-
sible tyre. Those countries from whicb 
we generally used to import-there are 
several of them-are familiar with our 
road conditions. In this particular 
case, I thmk, We imported 60,000 or 
70,000 pairs of tyres from one coun-
try, namely Hungary; I do not remem-
ber exactly the total quantity that we 
imported from Poland, but from both 
of them, tyres not exceeding a crore 
and a half Or two were imported, of 
which 70 or 80 per cent has already 
been sold. The prices then were abso-
lutely go;ng up and they were going 
sky-high. And the consumer was 
protected by these imports. My han. 
friend Shri Khadilkar is not here. He 
will confirm me when I say that in 
those days, even though I was not per-
sonally looking after the STC, I used 
to get requests from SO many peo-
ple, saying 'Release 200 pairs of tyres 
or 400 paors of tyres, for this cO-
operabve transport company or that 
transport corporation' and so on, and 
the tyres were released to them. It is 
true that those tyres were not as good 
as we wanted. Once, we bought some 
tyres frer,n China also, which just tore 
off. And similiarly we had bought 
from other countries also, and some-
time s, they were good, and sometimes 
thJy were .pad. Similarly, here also, 
they were not of the same standard; 
they were not either too good or too 

bad, but they were not of the same 
strong standard as we produce in our 
OWn country. 

Smi Tyagi: Were they regularly 
examined and fQund to be lacking? 

Shri Manubhai Shah: About 12 or 
15 per cent was inferior as compared 
to the local make. I shall eXIllain the 
position to my han. friend. In this 
instance, while most Of the things got 
distributed, some Of the tyres still re-
mained. about 25,000 pairs or 40,000 
pairs still remained between the two 
people or two parties who imported. I 
may straightway tell my han. friend. 
Shri Nath Pai that they were not 
functioning as if they were the agents 
of the STC, but they were direct i.n-
porters who undertook to import JJ.e 
tyres on their Own behalf and on their 
Own account. If a private importer is 
allowed to import, only because he im-
p"rts from a rupee-payment country, 
the STC ·cannot De held responsible 
for that transaction. If they want to 
make a profit of a reasonable nature, 
they will have to take also alI the 
risk antecedent to that trade, and if 
they lose the money, We cannot weep 
for them, and we cannot compensate 
them for that becaUSe we never want-
ed to compensate them for th -'. "'hey 
traded for profit on their on 1 esponsi-
bility. 

I have also heard something about 
distribution to Defence. The STC d(>€s 
not corne in that picture. The Minj.'!-
try of EconClmic and Defence Co-ordi-
nation, who, perhaps, looks after The 
supplies part of it might have thought 
that the few tyres that remain .... 

Shri S. M. Banerjee: Was it a rdte 
contract? 

Shri Manubhai Shah: There was no 
rate contract at all. This was pure 
import from the Communist countTles 
on rUPee payment, and most of tne 
tyres has already been sold out. and 
only a few remain, and the reason tor 
that is this. By that time, in t .. o 
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years, our production had soared up, 
and, therefore, there was not that 
much of demand for tyres as in the 
past. So, they found that selling 
those tyres was very difficult. Per-
haps, they aPproached some of the 
people in Defence as they buy various 
other goods, and they might have 
found out whether the tyres Wfore 
suitable to them or not. I am expla\n-
ing the position only for this purpose 
that in the STC they had no direct 
hand in the dispooal Of the balance of 
the tyres which were not sold by ~he 
private i'mporters who imported. whan 
the scarcity was too great. 

May I tell the House that if ih~ae 
public sector corporations have III 
function, then I would crave the in-
dulgence only to the extent of one per 
cent of the indulgence which we give 
to the private sector? So far as the 
private sector is concerned, no ac-
c~unts of theirs are known, and n~­
body knows what purchases they make 
and what sales they make, and this 
House does not come to know any of 
these things. If your own corporaticn 
which has to do such work under an 
enormous amount Of limitations, whe-
ther it is in this trade or the other, has 
to do that, in that we should not take 
an unduly a serious view of it. If the 
priCe of lemon grass oil is falling, 
Members from Kerala write to me 
saying that it should be supported. H 
jute price is falling, Members from 
the four States where it is grown ask 
for the same priCe support. And wh·';} 
We support it, my hon. friend, Shri 
Nath Pai, comes and says: 'You 
bought this jute and this is what has 
come of it'. I can assure him that 
every single bale of it will be sold. 
The Indian jute industry is buying it. 
And we will give that support of 
Rs. 30 per Bengal rpaund, delivery at 
Calcutta. I can tell him that it w:u 
only a limited operation we had last 
year, only 60,000 bales or 3 lakh 
maunds. Next time it may be a mH-
lion bales. We are prepared to buy 
more than a million _bales. If the jute 
growers in Orissa, Bihar, Assam amI 
Bengal are to be !uppor1ed-peopl~ 

who work in the worst poosible con-
di tions; there is no agricultural pro-
duction or trade that I know of wruch 
is as difficult as that concering jute; 
the men have to work in fields full o! 
water fOr 8, 10 or 12 hours a day, take 
out that fibre which is so difficult t" 
cut, then ret it, wet it, purify it and 
dry it and then take it out-it will bl! 
done. If the STC do not come to their 
assistance, what is the STC meant for? 
What is it meant for if we cannot hdp 
the lowliest of the low in this country? 
This is a .product which earns Rs. 150 
crores of foreign exchange for us. Ii 
farmers are supported and if I !laie 
with me 20 or 100 bales left over, what. 
does it matter? I am prepared to bLlY 
1,000 or 10,000 bales or 10,000 bales in 
tha t manner, because it is done for the 
good or the producer, the grower. I 
would crave the indulgence of my hun. 
friend who is very progressive in hIS 
outlook to see that activities like ~nis 
are most sympatheticalIy considere·d. 

Certainly, if the Corporation makes 
a mistake-we all make mistake-ii 
must be pointed out. If any official of 
the corporatiOn is guilty of nepotism-
because thele is nepotism-if there IS 
corruption, all that must be looked .nto 
and those responsible caught. There· 
have been wrong types of transact!ons 
which must be ~hecked. But we 
shOUld not judge by 10-20 transactions, 
Does the House· know how many 
transactions they pqt through in one 
day? I have transacted on behalf of 
private industrialists Rs. 10 
crores-Its. 20 crores worth of husi-
ness and I k-now how difficult it is. In 
these transactions, the price is some-
thing today but after three days ;t is· 
changed.. We do not know what the 
background was. 

My han. friend referred to the sugar 
transaction. I can assure him that but 
for that transaciion, We would no~ be-
earning so much foreign exchange 
that we are. India is earning 
Rs. 30 crores fore:gn exchange-
from sugar. In all our history, wh~ 
did We export SO much sugar at the' 
best international price: the London· 
daily price plus the premium of $19.00' 
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for Canada, if it is for Japan another 
premium, if it is for UK or USA, 
another premium and so on. Every-
where, the best price has been earned 
because we sold It. Today uniformly 
we are able to get the London daily 
price. If a ship from India is leaving 
ioday, it will be at today's pric'!, if it 
'leaves ten days after, it will be at the 
price ruling then. 

This is One of the best transactions. 
1 can assure the hon. House that that 
1S why we have now got a foothold 
in the sugar market Of the world. 
Our export is 5 lakh tons this year; 
it may be 71 lakh tons if the p~oduc­
tion is good next year. In this way, 
we want to reach upto a million tons, 
if we can alford to produce more 
.sugar, sO that We earn more foreign 
<cxchaage. 

Shri bdrajit Gupta: Was there any 
'.open tendering for prices? 

Shri Manubhai Shah: Yes. There 
'were many offers. Barter firms gave 
their quotations and We selected the 
'best one whiCh was in the national in-
terest. After all, we have to go by the 
stability of the finn, their experie!lce 
in the field and the price that we get 
per ton, how much is the price another 
firm is quoting etc. We took the high-
,est price. 

In regard to the fertiliser also, it 
"was at internationally competitive 
price. Only 50 per cent was taken on 
'barter, the rest was on cash. 

We are glad that today, we have 
'come to know tha t there is an increase 
in foreign trade to the 

,extent of Rs. 55 crores. 
This is not just a miracle; it is all work 
.done by the various officials in diff-
.erent parts of the Ministry in con-
nection with small, small i te'll1S, a 
little bit of sugar here, a little bit of 
iron ore there, a little bit of engineer-

Aiing goods etc. All tliese have been in-
.creased, and I am not sure whether 
rthis rate can be maintained, because I 

am myself surprised that in :seven 
months this year We have increased 
Our exports by Rs. 55 crores, an aver-
age Of over Rs. 8 crores per month. 
I cannot forecast what will happen in 
future, but eVen if We can maintain 
Rs. 40 to Rs. 45 crores extra, which is 
the national target, We should be 
thankfUl for that in the pre-
sent state of intense competition in the 
world market, when our local demands 
are rising becaUSe of the population 
increasing faster than our national 
production. I need not elaborate on 
that now. 

The State Trading Corporation has 
been doing work in different direc-
tions, and I am glad to have the bene-
fit of the advice and observations of 
the hon. Members. I shall be grate-
fUl if they take continued interest in 
this activity, not only' once in six 
months or a year when the debate 
comes up. 

Shri Nath Pal: I nave also referred 
to the car deal. Please give a fair deal 
without twisting what I said. We 
want the STC to succeed, not to fail, 
and that is why we are offering criti-
ciS'lIl. 

Shri Manubhai Shah: I really wel-
come your suggestions and with the 
greatest humility accept the comments 
you have made. I believe yOU have a 
living interest in this matter, and that 
you are offering constructive sugges-
tions. 

Coming to the car question, this is 
something which is not really the 
function of the State Trading Corpora-
tion. The House was raIsmg this 
question often and was even angry 
that those cars coming from various 
sources should be sold at such high 
prices in the country. It was a two-
fold loss. The gentlemen who used to 
bring the cars because of certain in-
ternational obligations, used to Ben 
them at three Or four times the price. 
All that money used to go away ~gain 
in foreign exchange. Because of their 
immunity, we lost both the rupee and 
the foreign exchange. I can assure 
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the House that all these malpractices 
have been put an end to. They are 
sold to the highest tenderer, and only 
those who can afiord can buy them. 
We are not giving them to Ministers, 
Officials or even Members Of Parlia-
ment. Even though requests came, 
we said that there would have to be 
bid for the cars and buy them at the 
highest price. We are doing this not 
because we want to make a profit. 

Shri Natb Pai: You said you are not 
giving. I said you were giving. 1 
know today the practice has changed, 
but in the initial stages when the STC 
took over this business, it was a closed 
shop, the cars being sold only within 
certain circles. Am I :Jot right? 

Shri Manubhai Shah: In the early 
stages, one of the understandings With 
those people was that we would not 
sell the cars. Then we had to explain 
to them that this would not work. We 
had to go gently and gradually. I can 
assure the hon. Member that even at 
that time, excepting one or two cases, 
the cars were sold to the Tourist De-
partment, Raj Bhavans, Rashtrapati 
Bhavan or Ministries of the Govern-
ment of India and the State -Govern-
ments. About two to three hundred 
cars have been disposed of, as I £aid 
in answer to a question tabled by an 
hon. Member. It was not our function, 
but we have taken it up because you 
friends desired it, because the public 
in this country' wanted it, wanted that 
the prOfiteering, racketeering and 
black marketing should be stopped. 
We have put a total stop to that. It 
is quite possible that the vested in-
erests who have been hit hard will 
Come and complain to you, but I am 
prepared to look into every individual 
case that yOU may bring to my notice. 
After all, I cannot vouch for every 
officer. If there is collusion, I may 
assure you that, whether it is in _ this 
car deal or anything else, he will not 
'remain there. When we . entrust 
them with so much public money, they 
cannot dare flout the opinion of this 
House or this Government. I have 
been watching the disposal of cars 
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even personally, and I have not come 
across any instance of malpractice or 
collusion. 

However, this is not a subject to be 
too mUch debated about, because it 
was a complicated job which we have 
taken up in the national interest, to 
remedy the harm it wa.. doing. If any 
improvement in the procedure can be 
suggested, I shall be grateful. 

Shri TJaci: I had posed a question 
which has not been answered yet. May 
I remind the hon. Minister of a serious 
allegation against the STC? The STC 
exports things at a much lower price 
and the exporter is given a licence in 
exchange for import so that he can 
sell thOse commodities in the market 
at a higher price and thus cut his 
losses. Is that practice carried on or 
not? 

8hri Manubhai Shah: Sir, I bad 
missed that point. What the hon. 
Member says is different. I Will ex-
plain it. Suppose manganese ore is 
exported. The price ot ore in this 
country according to the lowest price 
of the miner would be, let us -suppose, 
Rs. 120 or 24 US dollars. The world 
price is today 17 to 19 dollars· or 
Rs. 80-95. On this there will be "a loss 
of 5 dollars per ton; he cannot afford 
to sel! ore like that. It is no uSe if 
we do not give him the minimum rea-
sonable profit which could keep hi. 
labour going and hi~ mind working. 
There is in such cases what i~ called 
the counter patronage Of barter. We 
allow him to import sO'mething at a 
fixed premium. It is not an import 
licence or profiteering at the cost ot 
the consumer nOr is it allowed in 
foreign exchange. Since he suffers a 
loss of Rs. 25 per ton, to that extent 
from the goods that may come maybe 
some machinery or certain thin,s like 
chemicals etc. he is allowed to make 
good that loss. The price is absolu-
tely competitive; not one rupee more 
is allowed to him and then he aets 
this in terms of India rupees to· the 
extent of Rs. 20 or 25 when he tr_l-
ters the goods to the actual use]'s 01' 
people who actually consume it. I can 
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assure the han. Member that there is 
no blackmarketing or profiteering. 

Shrl Tyagi: Is the sale price fixed 
.ad does he sell at that partilular 
.rice? 

Slad Manubhai Shah: Yes, Sir. If 
.. y tr.nsaction like that comes to the 
aotice of the hon. Members I request 
lIIa_ ~ write to me. There is the 
pric. fixed; he cannot charge more 
than that legally. This is the common 
practice ali over the world. One-third 
.r one-fourth of Japan's whole foreign 
trade is based on barter like this or 
link deals. There is no hanky-panky 
about it. These link deals are based 
an well-known business principles and 
they do not smack of any type of COl-
ruption or malpractice. 

Shrl Nath Pai: We raised the ques-
tiOIl whether it is not profitable to get 
•• es. licence. and sell them in the 
epell market in Bombay or Ahmeda. 
lnd? What they do is that they sell it 
eut rather than import it and they 
.ad it lucrative. 

!IlRi llaaubhai Shah: It does not 
.. ao«n the STC but as a general ques-
... aoncernini import-export trade, I 
.... oertainly answer it. It is true that 
_etimes in this scarcity market such 
lIIain&s happen even in respect of actual 
UMB' licences who haVe no corres-
Jl&ndini obligaticm to export. That is 
w.y w. penalise them, we have taken 
people to court under the Indian Sea 
Customs Act and under the Export 
Control Act. But the malpractices 
wherever they are, are far more exag-
gerated than they really are. Our im-
ports are RI. 1,250 crores and exports, 
RI. 750 or 800 crores altogether about 
Rs. 2,000 crores II year and we have 
more than 7-8 lakhs of export-import 
licences. If some few Of them are 
trading in a bad way, I can only ask 
the forgiveness of the House. We can 
eatch a few but we cannot put a 
.q::ceman behInd every citizen Of this 
aOUutry. I do not think that my CO\lD-
tr)' ia SO lUltrustworthy. Shri Indrajit 

Gupta may say that the whole trad. 
should be nationalised. But we can 
trust the men of this country; they are 
trustworthy. - In the past they traded 
all over the world, from generation to 
generation, frOm grandfather to father 
and from father to son; the pll,hted 
word Of "the forefather was hDnoured 
and respected by the sDn or even the 
grandson withDut any written docu-
ments-only the wDrd of mDuth. 
Goods from this country reached acros. 
the seven seas; they traded and never 
faltered in payment Dr in deliveriea or 
in quality Df gODds. That is the tradi· 
tion which yOU have tD bring back. 
And therefore goOd mixture of sDcial 
discipline in t~rms Df State trading in 
the public sector and a regulated 
private sector is the Dnly answer to 
a mixed economy which this cDuntry 
has accepted, which this hDn. House 
has approved, and whIch this Gove~. 
ment is permitted tD adopt as a policy, 
and within that framewDrk the State 
Trading Corporation functiDns. 

Shri S. C. Samanta (Tamluk): Shri 
B. K. Das referred to the export at 
rice by the State Trading CorporatiOn. 
Will the hon. Minister thrDw some 
light on it? 

Shri Mannbhai Shah: It is a litUe 
delicate matter, but we are produclng 
SDme basumatl rice, very high in 
quality, which fetches RI. 2 to RI. II, 
and we export it at 14 annas, 12 annal, 
or even 10 annas. It is good to forgo 
a little lUXury and earn BDme fDreign 
exchange and get three times the rice 
Df the same value. It ia the Dnly eco-
nomics. 

Shri Tyagl: Is that Dehra Dun riee? 

Shri Manubhal Shah: Ye •. 

Shri Tya,l: Then you can gD ahead. 

Mr. Deputy-Speaker: Does Shri 
M. L. Dwivedi want to reply? 

Shri M. L. Dwivec1i: ND. (InteffUp-
tion) . 
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Mr. Deputy-Speaker: The question 
ins: 

Som. ROD. Memhers: There is nO 
\'Gtin, on this. 

Mr. Depaty-Speaker: I have to put 
it to the House. The question is: 

"That this House takes note of 
the Annual Report of the State 
Trading Corporation at India 
Limited, New' Delhi, for the year 
1961-62, alone with the Audited 

Trading Corparation of India 
Accounts and the comments at tlu! 
Comptroller and Auditor General 
thereon, laid on the Table of tba 
House on the 4th December, UI62." 

The motion was I1doptea. 

l'U8 hrs. 

The Lok S~bha then w;ournecl titl 
El.even of the Clock on Tueldav, 
Augu.st 27, 1963/Bhadra 5, 1885 (Saka) , 


